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LEGISLATIVE ASSEMBLY. 
Friday, 9~tk January, 1934. 

'I'he Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President (The Honourable Sir Shanmukham 
Chetty) in the Chair. 

QUESTIONS AND ANSWERS. 

FINANCIAL ADVANTAGE DERIVED BY CERTAIN PaoTECTED INDUSTRIES '01' 
INDIA.. 

28. "'Bala Sir Vasudeva :aalah: Will Go\"ernment be pleased to state 
the amount of financial advantage derived by each of the following protected 
industries of India, excluding Burma: 

(i) Cotton Teniles. 
(ii) Iron and Steel. 
(iii) Sugar. 
(iv) Matches? 

The Honourable Sir .TOI8ph Bhore: Government regret that. the;; are 
unable to estimate the amount of financial advantage derived by the 
industriel in question. 

DIFFERENCE BETWEEN THE EXCISE AND IMPOBT DUTIES ON MINERAL OILS AS 
A RESULT OF BURMA FORMING A PART OF INDIA. 

29. *:a&Ja Sir Vasudeva Bajah: Will Government be pleased to state 
the loss sustained by India on account of the difference between the excise 
and import duties on mineral oils as a result of Burma forming a part of 
India? 

The BOJlOuable'SIr George Schu'er: There is no difference between 
the rates of excise duty and customs duty on petrol 80 that the qnestion 
only arises in connection with kerosene. The difference between the rates 
of excise duty and customs duty on kerosene is at present 111 pies per 
gallon. During the year 1982-38, the exports of kerosene from Burma to 
India were about 126 million gallons. The difference between the two rates 
of duty, when applied to this quantity, amounts to 74 lakhs of rupees. It 
is not, however, correct to regard this difference as a loss sUltained by India 
as a result of Burma forming part of India. If Burma kerosene were sub-
jected to the higher import duty, it is by no means certain that the same 
quantity would be imported into India. while, if Burma were ~t part of 
India the Government of India would lose the income-tax which they at 
preae~t collect from the oil companies in Burma. 

( 151 ) A. 
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RAISING THE PRIOB LEVEL OF. RIOE. 

SO. *JtaJa lir Vuu4eva Ba!ah: Will Government qe pleased to .tate 
whether India. excluding "Buflf:Ua; haa any . e~rwble·.Urplus of rice? If 
not, will Government be pleased to state whether they have considered 
the possibility of raising the price level of rice by separating Burma and 
levying an import duty? . 

1Ir. G. I. BalP&1: The answer to the firat parlis in the negative. The 
question whether any action by the Government of India is needed to help 
the rice industry is being examined. 

CATERING CONTRACTS ON THE NORTH WEBTEBN RAILWAY. 

31. *Sardar Sill' SIDP: (a) 18 it a foct that catering contracts on the 
North Western Railway have been given to Mesara. Spencer and C9mpany? 

(b) Is it a fact that similar cont~ts are given to thia firm on the other 
State and Company-managed Railways? . 

(e) Is it a fact that all refreshment rooms on the different divisions of 
the North Western Railway are under the control of the Divit:ional Commer-
cial Officers and their assistants? 

(d) Is it a fact that there is a special column provided in theeommercial 
inspection reports for officers and senior subordinate. to OOnu:neDt on the 
management of the sanitation of the refreshment rooms? Ja it a fact 
that they submit qulol'terly or half-yearly reports on these refrelhment 
rooms? 

Mr. P ••• k11: (a) Yes. 
(b) Govel'JlJl:ient are aware that Meurs. Spencer and CompaXly.have 

catering contracts also on the Madras and Southern Mahratta, South Indian 
and Mysore Railway •. 

(e) Refreshment rooms at stations are controlled by the Agent through 
the Divisional Officers. 

(d) The reply to the first part o.f the question ~ ~n the I;'ftirmative. With 
regard to the second part, I am informed that mspection reporte are sub-
mitted annually, but the ilJspection of refreshment rooma has the constant 
attention of the administration. 

SPECIAL INtlI'ECTRE8S TO INSPEOT AlifD I\BPOaT ON THE WORKING or TID 
. RBFIlE8HMENT RooMS ON THE NORTH WBSTBQ RAILWAY. 

32. *1~I&Dt IID&h: (a) Is it a fact that a apecW Inspectre88 is 
working on the North Westel'Jl RaUway to insP!8ct and rep<>rt on the 
working of the refreshment l'OC;)ms? If sO, what i8 her pay ? . 
,. (b) Is there any such m.pector or lnapectress on any other State or 

Company-managed railway? 

~. P .• :,k1l: (a) ~h~ reply' is in tlle affirmative. The pay of the 
appomtment 18 Ra. 820 nBlng to Ra. ;500. 

I' , ' 

(b) Government have no information. 



STATEMENTS LAID ON THE TABLE. 

:Mr. P. Jr. • .... u (Financia.l Oommissioner, :p.~ilways): Sir, I lay on the 
table: 

(i) the information promised in reply to unstarred questions NOB. 806 
and 307 asked by Mr. S. C. Mitra on the 11th' December, 
1933; 

(ii) the information promised in reply to sta.rred question No. 1852 
asked by Mr. M. Maswood Ahmad on the 11th December, 
1983; 

(iii) the information promised in reply to starred question No. 1873 
asked by Mauivi Badi·uz·Zaman on the 11th December, 1983; 

. (iv) the information promised in reply to 'unstarred question No. 855 
asked by Mr. S. P. Jog on the 16th December, 1988; and 

(v) the information promised in reply to starred question No. 1858 
asked by Mr. E. H. M.Bower on the 11th December, 1988. 

UNIFORMS SUPPLIED TO INDIAN AND ANGLO-INDIAN TIODT COLLBOTORS OF 
THE HOWRAH DIVISION, EAST INDIAN RAILWAY. 

306 and MI. The attention of the Honourable Member ill invited to the mforma-
t.i.on laid on the table of the House in reply to the ~tl\rred queshnn !olo. "0.352 asked 
by Mr. M. MadwoOO Ahmad, M.L.A.,. OR ·the 11th December. 1933. 

DIFFERENCE IN THE UNIFORMS 011' THE INDIAN AND ANGLO-INDIAN TICIqT 
COLLEOTORS ON THE EAST INDIAN RAILWAY. 

*1362. (a) The difference referred to existed prior to the introduction of the Moody-
Ward Scheme and no change was made when the Bcheme referred to was introduced. 

(6) and (e). Supplies have been aB follows; 

Indian 'l'iclcet Oollector •. 

Summer 

Winter 

1 Overcoat every four yean. 
• 

2 whit .. drill coats, 
I pairs white drili troUI8l'II. 

1 Berge coat (blue). 
1 pair IHIrge troulHlrII (for 
. UpPer DiviBionB only). 

g"FOfJ8Qf1 Qfld Anglo-Indian l'icllet OOllector,. 
Summer 

Winter 

. ! Overcoat every four~l'III. 

3 white drill Coatll (blue). 
3 pair' white driU trouael'lll. 
1 aerte ooat (blue). 
1 pair Berge trou"n • 

(d) Orders ·have already been issued to the effect. that the l&me number of ~annl'!lts 
BbaU be supplied to Indian Ticket Collectors as to the European and An~lo-Indlan 
Ticket CoIlectpl'tll. 
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TuNSI'B. OF ASSISTANT CoNTROLLERS eN TBB NORTH WBSTBBN RAn.WA'f 
1'lIOII 8DILA. '1'0 DBLBI • 

. *1373. (a) The posta of A .. illtant. Controllers at. Simla are I8aIOnaI luting baai 
16th March to 3bt. Oe1ober each year after which the Control 08lce i. closod for t.be 
wiater montha aDd the A.si.t.ant. Controllen are t.raDIferred to Delhi. 

(6) The three A.iatant Controllers posted at Simla during the MalOn are on their 
mum to Delhi provided with railway quartera as far as is pouible. If railwa, 
41aariera are n~ aYailable bouae allowance in lieu of quarter. u paid, if admilll1ble 
UDder the rul ... 

(e) An Alliistant. Controller who was transferred from Simla in November l832, 
was allotted • railway ~uarter at Tis Hazan a distance of about. 1i mil. from the 
main ofllce, wbich be did aot occupy. Subsequently at biB penooal requm, be was 
giftD a nih.a, quarter in PabargaDj which he occupied on Db December 1932, 
lie reported lick 011. 21st. JaDuary 1933 and died of pneumonia on 5th February 1933. 

(d) No. The traffic on the Kalka Simla Railway during t.he winter montha • 
ill.lafticient to warrant the Control Offt~ at 8imla being kept open. 

APPOIN1'JIKNT 01' TRAIN CONTROLLERS ON THB NOBTH WBSTBBN RAILWAY. 

355. The A&eat North W ...... Rail_, reports that the number of Train CoatroUen 
i. sufficient.. 'I'be IUllIOuncemMlt. made in 1927 did nat promia that IIny special &tepa 
would be taken to provide Train Controllers with appointment.s of higber grad .. ; 
aDd DO specnal IItepI haYe ... taken or are OOIltenlpht.ed. 

CREATION OF Two NEW POSTS UTB. THE SURRENDER OF THE POST or 
TRANSPORTATION INSPECTOR, C01OlBROIAL. EAST INDIAN RAILWAY . 

• *1358. (a) Agent, East. Indian Bailwar reports that.: 
(0) .... post of Cnmmercial TranRpOrtation Inapector was aboliahed in July 1933. 
(6) At the time of the abolition of the above poIIt along with oertain other. it. 

became neclll8&ry. 

(i) to revive a poat. of clerk in Grade I on Re. 178.10-218 and 
(ii) to introduce a new post of Special Inveltigating Inspector in Grade 

B.a. 160-1G-B. 
'J'heae chlUlges· wm made to mNt the needs of the Commercial Deputmeot. for 

the better conduct of c11li1U case. and resulted in substantial savings. 

STATEMENT OF BUSINESS. 

The Bcmoarable 811 Bros~ til"" (Leader of the House): With your 
permission, Sir, I desire to make a statement as to the probable course of 
Government Dusineas in the week beginning Monday, the 29th. Under 
your direction, Sir, the House will lit for the transaction of Governmen* 
business on Monday, the 29th, and Wednesda.y, the Slst. On Monday, 
motions will be made for the election of members to: 

(1) the Committee on Public Accounts, and 
(2) a special Committee to be constituted for the purpote of C9~der­

ing the working of the Tariff {Amendment) Act whioh W81 
paued during the laat 8eaaion. 

Leave will then be aued to introduce a Bill further to amend the Sea 
Customs Act, 1878, for a certain p~OIe. Thereafter, the !nt buaineaa 
ri1 be the completion of auy buline •• left over from today'. Jist. On the 
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• onclusion of this business, a motion will be made to refer to Select Com-
mittee the Indian States (Protection) Bill. It is expected that this business 
will ocoupy all the Government time available during the we~k. 

THE INDIAN TARIFF (AMENDMENT) BILL. 

Mr. B. V. ladhav (Bombay Central Division: Non-Muhammadan 
Rural): Sir, the day before yesterday I was observing that Government 
had proposed to give protection to certain industries and I was specially 
laying stress upon the glaBS industry. Government are doing well in 
proposing 8. tariff for the glass chimneys and hurricane lantern chimneys. 
But as I observed, Government did not take into consideration the pitiable 
condition of the lantern industry and Government did not propose to do 
anything for it for the present. Since then, I have received two tel8jrams 
from the Ogale Glass Works-they are very short ones, and, for 'the 
information of the House, I shall read them: 

"Hurricane lantern industry in grave danger no hope living more if not included 
in Tariff Bill at this stage pray include our calle in Bill note rates American Lanterns 
rupees 13/12 German 14/8 Japan 9 only also note glass ~lobes enquiry took seven 
;years fervent.ly hope Govllrnment grant immediate relief 10 badly needed. 

Specific duty hurriC'ane lanterns ~t rupees sil[ per dozen is badly needed t.o enable 
like IndiBn industry to live." 

It will be seen that, sinoe the df}preciation of the dollar, Amerioa has 
entered into competition and they are now selling their lanterns at 
Rs. 18-12-0 per dozen in the Bombay market, while the Germans are 
selling at a little higher price at Rs. 14-8-0 a dozen: but Japan is a still 
more formidable competitor as she can sell her lanterns at Rs. 9 a dozen; 
and, against this heavy competition, the local producer has got no chance. 
The local producers now look to Government to give all the help needed, 
and I hope the Honourable the Commerce Member will take this into 
consideration. I was also observing that the owners of cotton mills in 
Japan made proper use of the huge profits they made during the war and 
after the war; while the owners of Indian mills made profits, but frittered 
them away in giving excessive divideads to their shareholders and filling 
the pockets of the agents. They were very spendthrift in those days of 
prosperit.;y, and now, as they have fallen on evil days, they come to Govern-
ment and ask for protection; and my Honourable friend, Dr. Ziauddin 
Ahmad, has called them paupers or ('Orphans. It is for the representative 
of the MiUowners' Association to support their cause and I shall not stand 
in his way. Along with the millowners, the labourers also have fallen on 
evil days, and if the mill industry survives, then alone the mm worker will 
get work and, therefore, in this respect, at all events, the interests of the 
millowners and the millhands are one, and I, as the representative of the 
millhands, fully support the demand they make. In order to protect the 
nascent Indian industries from foreign cOIllpetition, Governmont have 
taken this measure of raising the tariff. But I may submit that the disease 
i&the other way. Japan and America are competing, because they ~~ve 
depreciated their currency and in that way they are in a favourable POSItion 
to dump their articles ,on the markp.t. The proper reDledy would have 
heen to keep pace with this depreciation of the currency. But the Govern-
ment of India do not want to depreciate the currency. The proper remedy 

would have bf3en the depreciation of ~e currency, because this move on 
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(Mr. B; V. Jadhav.] 
the part of the foreign competitor ought to be met; .by .a aiJrailuo, move. ill. 
the same direction by the Indian Government. But GoveJ:nment are firm. 
They do not want to depreciate· the currency, but they are going to do 
something-it is a pe.llia~ve and not a remedy at all-ao that the Indian 
manufacturer may be given some help to fight with t.bia strong foreign 
competition. But then, I am afraid the foreigners-Japan and America--
will more and more depreciate their currency, and then it will be 'Very. 4i1Ji-
cult for Government to protect the indigenous manufacturer. I do not 
know what this competition in lowering the currency will lead to. I am 
not an economist and I cannot say what should be done. 1 only go on 
examples and precedents, and 1 now see that country after country is going 
to depreciate ita currency, and I think that our Government also will have 
8Om~ day or other to do the same. Well, my prayer may fall on deaf eara, 
-I cannot help that. The raising of the tariff wall is like the raising of the 
walls of a caatle. The height of the walls will not protect the people from 
those who are throwing bombs from the air. The countries who wan_ to 
bring prosperity to their people are doing it by means of depreciating their 
currency, and I think the best remedy will be to fight them with the same 
weapons. Further, Sir, we are ~hankful to the Honourable the Commerce 
Member, because h& has taken into biB head J;o do something for enoourag-
ing the indigenous industries, and, therefore, I support the motion of the 
Honourable Member. 

JIr. E. P. 1104, (Bombay MilIo\1o-oers' Association: Indian Commerce): 
Mr. Pre8i(1~nt, 8S the Bill is going to a Select Committee, I do not think 
it is necelJ&ary for me to say very mudh at this stage of the proceedings. 
The only reason for my intervention in the debate is to refer very briefly 
to the pril1c:ples and the genesis of this measure, and to congratulate my 
friend, the Commerce Member, upon what I regard as a very notable' 
&Chievemen; Sir, it Was well over 18 months ago that my ABBOCiatioD 
made a reolcsentation to the Govemmen~ of India in this connection. Tne 
sorry plight of many of the smaller industries of the country was brought 
home to u~ when I headed a deputation to the Government of India at 
that time, end when it W8S found that the tariff legislation of the country 
was very d~fective and more or lesl entirely disabled Government from 
giving prOiDpt relief, we sent up a representation outlining the linel 
upon whil~~ India should have a safeguarding Act and p'ointing out the 
example of ether countries, notably the dominions, which have placed 
upon their f:'tatute-book measures of this charaeter during the last two 
or th~e ~'P8rs. As happens very oft~n with such bright ideas, this parti~ 
eular Idea was promptly pigeonholed, but we kept up tbe agitation throt~h 
various commercial and industrial organizations, and partly 8S a result 
of ,that, and very lar~ely 8S a result of the keen. anxiety of the Comme~ce 
Member to help the industrial development of thIS country, a Safeguardmg 
Act came to be placed upon India's Statute-book. It is a measure on 
which, I think, the Commerce Member will always he able to look ba(\k 
with pride. The Bill before the ROtlse is the first offspring of t~a. 
measure, nnd if I have to nnd any fault with it, it is on aocount of Ita 
belated .ch"racter. For these 1aRt 18 montlls I!oJld more, a great many 
industries :n Indis· have been crying out for relief on account of very 
8(!vere Japanese oompetition which almost threatens their e~ence, anel 
lam afrllicl one or two of the. smaller industries hav.e actually beenwipec1 
out. I \lndent.nd, for instance. that the hosiery industry in Cawnpore 
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has received B very severe setback, and that one or two large factories 
have had to close down ••. 

u Honourable Kember: WheN? 

1Ir. H. P. JIody: At Cawnpore. Well, Sir, belated though the 
measure lTlay be, it is very far-reaching in character, aDd·I· am afraid ita· 
imp~rtanc,~ has not boon Bufficiently uppreciated by some of my Honourable 
friends who have taken part in the discussion. I have always. advanced 
the view that it is absolutely impossible for India to maintain her position 
in the comity of nations without a very rapid industrialisation of the 
country. Of course, we all recognise that agriculture is, and must conti-
nue to be, the main BOUr('e of. the people's income, but there is also no 
doubt about it that, unless India is to adopt the IfJsition of being an 
exporter ,)f raw materials Rnd an importer of manufactured products a 
rapid industrialisation of the country is absolutely necessary. I do ~t 
know, bir, whether there is much scope just now for the major industries 
to develop, there does not seem to be any immediate scope for any large 
Beale induEltries to come into existence. The line of advance that I foresee 
in the nel£l' future Is in the direction of the smaller industries which are 
Bprim~ing up, notably in Bengal and, looking at the matter from that point 
of view, I ~8S very sorry to find my friend, Dr. Ziauddin Ahma~, at.tacking 
the meall'urc. 

Dr, ZiauddiD Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): May I just explain, Sir? I say if you want to give pro-
tection, gi iO adequate protection. 

1Ir. B. P. Mody: If that is so, we shall see what we can do in the 
way of inducing our friend the Commerce Member to meet UB in the 
Select Committee, but I thought my friend, Dr. Ziauddin Ahmad, stated 
that the wnole of this measure waB somewhat funny' in that. it BOught to 
restore 90 Pl:ce level . . . 

Dr. ZtauddJn Ahmad: That is it, 

Mr. S:. P. Kody: Well, I do not think my friend has properly appre-
ciated what the underlying object is.. It. is not the object, of re~toring 
any sort of price level; the whole obJect IS to put smaller mdustnes on 
the same c:ompetitive bRsis on whjch they stood two or three .. years ago, 
Whet:Iter in 1931 they were in a position to compete agaiQ"t the onsla.ug~t 
of Japan,e~t-l impc;>rts is. another matter, but the. whole idea, of the Bill ,IS 
to put Tndiun industries on thA same level as they stood 1D 1981. 

Dr. Ztauddtn Ahma4: Anrt not in 19291 

Mr. B. P. Mody: I have Already said thRt it is ar!!,~8b~e whether 
Indian indu!'tries WAre .ina position to compete in 1931, ~nd. It IS a m8t~ 
we RhRIl go into in the SelAr.t Committee, But there IS Just one fly . 
the ointmE.nt, Rnd that is t,be Co"."mer~e .Member:s adheren,!'e toJ. ~he fm~~: 
favoured lo!.tion c}'ause. Now. Blr. J do l'eC~cm~8e the dlffieuhy 0 
Oommerce Member in doing aWRV with the prinCIple of the f!10st favoured 
nation cIsullf: in view of the insistence which the repre.senta.~ves 1:. Jap~ 
placed upon it, but I would just like to say to my friend t at t IS mos 
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favo~ Ilotiou cla.use is being attacked by comme~a~ .o~i~on ~ m,oet 
countries, and vanous Governments are' carefully examullog its unplica-
tions. My friend musi; have seen that, during the laat two. or three days, 
Lancashire has entered the fray. Lancashire wanta to'know why the fu08t 
favoured I"ltion clause should be adhered to in spite. of the fact that 
industries /Ire dying out and cannot withstand the ODslaught of Japanese 
oompetitioli. I would also like to mention in this connect~on a fact whicb, 
I think, it very well known to the Commerce Member that many 
ClOuntriea • have been very clever about the application of the clause, 
notably France, which, four years ago, gave the go-by practically to the 
obligations arising from it under the excuse that other countries with whom 
it had trlld 1 treaties had depreciated their currency. What I just want 
to say is, and I once again admit the difficulties of my Honourable 
friend. the Commelce Member. that after all the most favoured nation 
treatment h. not that sacrosanct thing in commercial treaties which it 
used to ba 1\ few years ago. . 

The only argument that I have heard against the Bill is that it alecta 
the consumers' interests. The consumers' interests are bound to be 
affected whenever there ia a measure for the protection of industries. But 
I have always urged, and I will urge once again that t.he consumer baa 
no right to expect to go on buying at uneconomw prices. If by protec-
tion the price to the consumer was unduly raised und if it. turned out 
that he WI13 being exploited in some way through a tariff wa1!, then I can 
undcrstancl the consumer's argument .. But the oooaumer eannot come 
forward "nd say, I am getting things for next to nothing, and let me 
continue to get them. If such an argument were to be pusbed to ita 
logical con,;}usion, the only thing that would happen would be that India 
would continue for all time to export her raw materials and import manu-
factured (,rticles, and the industrial progress of the country would be 
completely at a standstill I say that the Hou~ could be well advised 
in aooord;n;~ this measure of a far reaching character its most cordial 
approval, and in thanking the Honourablt'l the Commerce Member for having 
the cour;o.p!'.! and the vision to help by one single measure so many 
industries, '\ thing which has not happened before in the history of·tarift 
legislation in this country. Sir, I heartily support the Bil1. 

Kr. A H Gh1llD&'9l (Dacca l)1un Mymtmsin~h: Mubammadnn Rural): 
To my mind it seems to me that this pieee of legoislation is amazing. tn 
whose inter~Bts are we making this legislation? Surel)" not in the interest. 
of the mSUSeB, surely not in the interests of the hosiery industry o!. tbia 
country. .rn the first plaee, the hosiery indust!7 in India is not IUl 
eetablisheJ industry. In the &econd place, the protection that we are giving 
is not suffi('ient protection to the hoSiery industry at all. Therefore, you 
are onlv r.';~:ing the prices which will hit the masses, My Honourable 
friend, 'the Commerce Member, haa taken the statistics of 1981 and 1982 
as the basis of his argument thRt the imports from Japan 
have been increasing from year to yeat. Well, Bir,let trie ask this House 
to flO back to the figures from 192'7. In 1~7.28, the imports were 
~,02,617 dozens . . . . . 

ftI BoDoanble 8lrJOHph Bllore (Member for Commeroe and Rail-
ways): May I ask the Honourable Member whether that is &om all 
countries I)r from Japan? 



THE INDIAN TABD'F (ADNDIOUf'l') BILL. 

lIr. A.. B.. Ghumav1: All countries. 

"rill Kouourable SIr 1000pll Bhore: That is right . 
• 
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Mr. A.. E. Ghuaav1: Eve~ then I sh~ll be able to show, when this 
Bill emelles from the Select Oommittee, that most of that came from 
Japan; I &m preparing the statistics. In 1928-29, the imports were 
29,41,350 cozens; in 1929-30. 29,04,960 dozens. The Commerce Member 
takes the figure from 198] -32 when the imports were 12,90,635 dozens. 
and it has risen to 25.89.698 dozens in 1932·83 and, in 1983·84, for the 
first eight months. to 22 lakhs dozens. Has my Honourable friend forgotten 
the march to Dharsana by Mr. Gandhi in 1980·31? Bas he forgotten the 
. boycott muvement? The period which he has taken is the period when 
all foreig/! imports were reduced by 60 per cent .. if not more. What I 
want to ahow is that the imports from Japan have not inerea<;ed in the 
way it used to before the boycott movement was started. 

Mr. B. Du (Orissa Division: Non-Muhammadan): There was no 
boycott of hosiery. 

lIr. A.. B. Ghumav1: There was boycott of every foreign import, not 
only of h(o;:ery, but of every type of foreign goods. Well, Sir, what is 
the position'! After the boycott movement and the Civil Disobedience 
Movement-our gratitude goes to Lord Willingdon and his administration 
for having l'ut an end to that boycott movement and the Civil Disobedience 
Movement-the trade is being. restored to its normal conditions. It h¥ 
been said that the depreciation of yen has been so terrible, so exacting 
that it hag brought down the prices of Japanese goods in India, and, 
therefore, 1 he Indian industry cannot compete in that abnormal condition. 
Let us not forget that the world economic conditions have affected every 
type of goods in the whole world. It is not due tp the depreciation of 
.yen alone. but the fact remains that the depreciation is due to the 
economic l!('pression throughout the world. Why, then, come up with 
this extrr..ordmary duty, this specific duty, and not allow the masses to 
enjoy the lower prices which circumstances have enabled them to enjoy? 
I will instalitly show that by depreciation of the yen the prices have not 
gone down very much, but you must bear in mind that Japan is bu~ing 
cottpn from Indio.. and the depreciation of the yen means higher pnces 
paid to the ootton grower. And the depreciation of the yeI?- has not taken 
away the cost of production in Japan. Therefore. on the whole the 
prices cannot go down too low due to the depreciation of the yen. It is 
tJue certa1nly to the world.wide depression where all commodities have 
gone down in value. I ask my Honourable friend. the Commerce Member, 
what he ho:l.E' done to restore the prices of the foodstuffs, the prices of other 
eommoditie.3. Why is it that you are P.O anXious to l"estore the price for 
a handful of industrialists who want to make a profiteering bUSIness by 
the imposition of this heavy duty? Are you not here to look to th.e 
interests of the masses whose needs can be supplied at a cheaper co~t If 
this tax ;p not put on to the prices? Would not the House be surpnsed 
to find thnt· t.here could not have been the depreciation of yen to the erlenil 
of 240 pe\" cent. which they have iInposed? Now, Sir, I will demonstrate 
that by sn"wing the samples and mentioning the prices . 

. This 113R piece .of undervest. Itso.i.f. prioe was 10 !lnnas a dozen; 
add to it the ad tlalortm duty of 2li per cent. and the price comes to 12 
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annas and 6 pies. What is the result today? You have to add to the 
original pric" of 10 annas Rs. 1·8·0, and, therefore, it is now saleable 
in the m .. ~let for Ra. 2·2-0 a dozen. I challenge the industrialists who 
are repre861ltiug the industrial interests to manufacture this article eva 
at Bs. 2-2·0 a dozen? 

1Ir. J. BaDlAJI Sco\\ (United Provinces: European): I would take 
a contract now to supply any amount atIls. 1-4·0 a dozen. 

1Ir ..... B. CJhuDa'fl: The Honourable Member himself has shown that 
the GovemUJent have replied in answer to a question that the production 
in this country only of hosiery is to the extent of 23 per cent. of the imports. 
How can the Honourable Member, therefore, supply hosiery to the whol& 
of India when his figures of December 1988 show that he can only produoe 
28 per cent. of the imports '! 

1Ir. S. O. SeD (Bengal National Chamber of Commerce: Indian Coin-
merce): I think the infonnation given by the Govenuneat is wrong and 
1 will show it in my speerh. 

fte BmlDurabl, SIr JOItph Bbore: It is an under-estimate. 

Kr. A. B. GhUDa'fl: Then, Sir, take another piece of underve.t. 
'rhis was priced at 10 annas and i pie per dozen. Rs. 1-8-0 has now beea 
added to it, with the result that it is unsaleable at that price. Is it 
due to th~ depreciation of the yen? The whole argument was that the 
protection should be given to the industries owing 'to tbe depreciation of 
the yen. J~ this Re. 1·8-0 due to the depreciation of the yen? 

Then, !:jir, I will show another article. This is the children's BOOk; 
Its price i'!l four annas a dozen and it can only be sold at that price. The 
specific dut-; imposed on this sock is 10 annas per dozen. Surely nobody 
is going to buy this sock for 14 annas a dozen. Sir, I ask: Are you 
going to impose tbis duty for the benefit of these handful of industria.lists? 
Would you not look to the needs of the masses? 

Ill ••.•• JOIhl (Nominated Non-Official): Is that a good stutJ? Will 
it last even for a week? 

Mr. A. B. Ghuu'fl: Why do you deprive the muse. of tiell8 a~ 
which YOIl cannot manufacture here at that price '} . 

1If. S. aamsa, Scott: The whole point of this protection is to enable 
us to manufacture. 

Mr. A. B; GhUD&1'i~ At the eoat of the eonsumerB. Sir, tAter on. 
when thiA BilI emer'l'es from the Select Committee, T will be able to show 
t.o this Hr)llse that the depreciation of yen is responsible only to the exten. 
of 10 or 15 per cent of the rise. Burelv the denreciation of the yen «loea 
!lOt jUBtlifv the BOflourable the Commerce Member to impose a duty 01 
240 per llent. I flak if the hOflierv indusWv in India is 8n eAtabliabed 
~ndustry '} No OIle woultl be more pleased thAn mvself to give this industry 
all the 8UppOrt needed if it was an e~llb1ia~ed i!,dullt~. It is an in~­
dent indusLr}, and you cannot put effictency mto IneffiCiency hy protectton. 
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The same ;s the cQSe with the orphans of Bombay. The guardian of the 
orphans 1t Bombay, who is sittip,g here, comes to this Bouse year in 
and year cut with a beggar's bowl for protection. Whatever protection 
you may give them, let me prophesy that they will not be able to survive, 
because tb~ efficiency is not there. Give them as much as :liOU like from 
the pocke~ of the tax-payer, but you will not be able to save them. . , 

Mr. G. Jlorpn (Bengal: European): That does not matter. 

Mr. A. JL Ghumavi: It does matter to the masses or the persona 
who pay. Sir, I have been reading this Bill carefully. One of the item. 
is earthenware. As far as I remember, there was a pottery works in 
Bengal, bitt I do not know what is the condition of that pottery works 
at present. 1 think it has either gone into liquidation, or it is going. 

JIl. S. O. Sen: It is not going into liquidation. 

1Ir. At B. Ghumavi: Is my friend a Director of that Company? 

JIr. S. O. Sen: I have nothing to do with that Company. 

JIr. D. K. LabJr1 Ohaudhury (Bengal: Landholders): Have you taken 
up the hrilli of the hosiery industry? 

Kr. A.. H. Gh1llD&vi: I have taken up the brief of the masses. Now, 
Sir, let us take domestic earthenware, China and porcelain cups. These 
cups are Fold at 10 annas a dozen and the protection duty is also put 
lit 10 Bnnn a dozen. The saucers are being sold at the rate of five annas 
a dozen t!.nd the protection duty is also five annas a dozen, with the r.esult 
that they will not be available for less than 10 annas a d~en. May I ask, 
in whose interests this duty is being imposed? 

lIr. O. 8. ltaDga I,. (Rohilkund and Kumaon Divisions: Non-Muham-
madan Rural): In the interests of Gwalior Potteries. 

JIr . .I.. It. Gh1llD&vi: Yes, in the interests of a ~tate, not even of 
British India. 

Mr. 0, S. Banga Jyar: You htlieve in Federation. 

fte KOIlourable sti I'rauk It'oyce (Member for Industries and Labour): 
The Gwalior Pottery has a factory in Delhi. 

JIr. A.. H. GhUIDa~: Can that Gwalior Pottery supply the require-
ments of the whole of India? 

IIr. a. S. B.aDga Iyer: Give it a chance. 

Kr. ~ H. GhUlnavt.: It cannot supply even one per cent. of the 
requirements of the whole of India. Teapots are now sold at three aTmRB 
e$ch and those teapots will have to be. sold at four anD.Bs 'Plus thre~ 
&Anas, that is, seven annas. Milk-jug, sold at one anna, wtll have to be 
~ld at two annas; at double the price I . In whos.e ~nterest? In th;at of 
t'he Gwa.lior Potteries. I could have understood It If you wanted It for 



162 LBGISLA TlVB ASSB.BLY. [26TH JAN. 19M. 

[Mr. A. H. Ghuznavi.]1 
the purpose of revenue. You say: "1 do not want to do it for that, I 
'am giving thia-:-what? Protection against the depreciation of the yen ... 
1 ask, is this cent. per cent. increase called for, to meet the deprecia. 
tion of the yen bya corresponding amount 1 Which, then, is the indu .. 
Vywbich ~'ill reoeive this protection 1 The Gwalior Potteries will have 
this protection. My Honourable friend gaVe 'an example of lead pencils. 
They have comedown to ten pies a dozen. So he has very hindly put on 
a specific duty of one anna. Therefore, the poor people will now ha1'e to 
buy those pencils at one anna and ten piesl Is there apy pencil factory 
in the world that p.Rn produce pencils at ten pies per dollen 1· I shoultf'like 
to have an BDSwnr. Can any pencn factory in the world, excepting those 
in Japan, produoe a dnzen pencils for ten pies 1 Still, the poor masses 
will have to pay one anna more per dozen. You don't use pencils of the 
10 pies R dozen variety in your oftioe. Sir, it is the masses who do and 
they will have to Buffer. Then, again, the Honourable the Commerce 
Member was giving us an illustration'pf umbrellas. The depreeiation of 
the yen has reduced the price of umbrellas from a price of Rs. 1-1-0 
to nine annaa, and, therefore, he h.. kindly put on eight annae 88' the 
specific duty so as to raise the price to Rs. 1-1-0. Now. is there any 
umbrella factory here in India which makes umbrellas? They 'all assemble 
the foreign materials. Even the handle, th£> bamboo handle. is imported. 
'(.4 .,oice: "Not. everywhere. ") But. if the poor lll88888 8I'e getting oheap 
umbrellas for nine annas, why do you deprive them by putting on an 
eight annas specific duty 1 For whose interest, for whose benefit? If 
you look to the item of umbrellas, you will find even toy umbreHas:have 
gone up, because of the specific duty of eight annas,-and these used to 
be Hold at two to three annaa. Then, also, the case of puasols which 
are not made in India at all, not even assembled. In whose interest are 
you putting On the eight 8DD8S for parasols? WeH, it seems ·to me that 
the Honourable the Commerce Member has been trying to follow what 
Mr. Gandhi wants us to do. "Have only your loin oloth Bnd nothing 
else. I will deprive you of ~'our vcst. I will d~pri\'e you of your um-
brellas, have a sun-bath and Il rain-bath, they Rre good for your health." 
(A voice: "Catch cold aaddie. '.') 

:KI. Amar .aua DuU (Burdwan Division: Ncm-Muhe.mmadall ~l): 
Why not deprive yourself of t.he loin cloth also;' 

JIr. A. JI. GhumaYl: In whose interest, I ask? ¥ou 'don't ~ant 
this money for your revenue. What ifldustries are you protecting by 
depriving the masses of protection frOIQ. tuJ?. $Dd rain?'. (.4 "ow.: '~And 
from the bitter cold.' ') 

Mr. B. Du: And w.hat about the bitter hunger? 

JIr. A. JI, Gh1llDaYl: My friend, Mr. Ramsay Scott, was saying that 
he could produce these at Rs. 1-4-0 a dozen. Sir, let me.prophesy here 
that neither the Indian industries nor the 'importen nOl'anyhody else will 
be assi8ted by this protective duty. Once you ~ve imposAd this duty, 
foreign J apane~e imports will be' .stopped, because it is not' saleable· at 
that price. Nobody would buy Japanese stuff which they could rt for 
121' annaB a dozen for lb. 2-~-O a doren.· Even if they pl'oduce it.t 
RB. 1-4-0, the ma8ses are not going to buy. T;hey win resort to ·the ot~er 
alternative, and I have seen shops started already in Calcutta selima 
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cut piece cloths; they will make their cut piece cloth shirts as they call 
it, which are sold now in Calcutta in hundreds and substitute them for 
theBe vesta either made here or imported from Japan, because that 
Japanese imported vest could only be sold at one anna each and not at 
three annas which will be the price after paying this Rs. I-B-O a dozen 
specific duty. The masses will all reSQrt to those cut piece cloth shirts, 
unless they choose to follow Mr. Gandhi and have only a loin cloth. It 
will neither help any industry, nor will it help the impor.ters and the. 
masses. Then the Honourable the Commerce Member said in his speech 
that this was a temporary measure; he was not giVing a substantive protec~ 
tion to tbA Indian industries. It was a temporary measure, he said, because 
the depreciation of the yen had so reduced prices that the local industries 
would not be able to compete. And he says: "I have taken the figures 
of 1981 and 1982 when the industries did not approach me for any pro-
tection as they could go on competing with the Japanese imports." My 
friend hair forgotten that in 1981-32, in respect of which he 88yl no com-
plaint made, there could be no complaint., Nobody, would buy foreign 
good8 then,-there was tl1e boycott, and the Civil Disobedience Movem~nt.' 

fte KoDOUrable Sir 10eeph .hoIe: The Honourable Member' is a. 
little wrong in his figures. I said "1980-1931". . ' 

Mr. A. H. Ghumavl: That is no doubt right, b~ was not the Civil Dis: 
obedience Movement started in April, 1980? It continued during the 
whole of 1980 and 1981. . , 

"!'he Honourable SJr 10llph Bhore: My Honourable friend attributed 
the figures 1931-32 to me. I merely wanted to correct that. ' 

Mr. A. H. Ghuaavl: The Civil Disobedience Movement was started 
in April, 1980, and the local industries had no complaint, of course. High 
price or low price, nobody would buy foreign goods, and the imports, there-
fore, fell to the tune of 60 or 70 per cent. Then, Sir, I see from this Bill 
that there is no clause of exemption 8S there was· when the imposition 
of the duty was made on wheat. In that case the Bill had a. clause that 
the existing contracts prior to the date of introduction of the Bill wo\~ld 
be exempted. There is no such clause here. Now, why do you penahsc 
these innocent importers who DE:ver knew your ~1nd that yoU' were going 
to jump up to 240 per cent. ofprotectjve duties? Why ao you pf.!lalise 
them by not exempting the existing contracts bon8 fide, made pnor to 
your announcement of these high and impCossible dut.ies? S~r, tons. and 
tons of goods are lying in the bonded warehouses, duty not paId. It III no 
use pa.ying the duty. It is better to throw them away in the GangE's 
rather than pay the duty snd take the goods to your god owns and sbops, 
because they are simply UDsaleable at that price I 

Mr. 1. B.amaa, Scott: I ~m very glad to hear that the Bill 1S having a 
good effect. 

Mr. A. H. Ghumavi: Yes, because it pays you. Why penalise the~? 
Why give them differential treatment to that which you accorded durmg 
the time of the Wheat Bill? 

Sardar .~t Slqh (W ~st Punj~b: ,Sikh): May I inquire if it. is not ~ 
faet that notlGe waB'given to Japan that the most favoured naQ(,n treat 
ment would come to an end on the 10th October? Was that not Iluffi-
cient notice:' 
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Mr. A. B. Ghumav1: Do you mean to say that they knew that tbet'e 
would be a ~ per cent. increase? ". 

8ardu SlDt BiDIh: Then what was the meaning of putting an end to 
the most favoured nation treatment? 

Mr. A. B. Ghuuv1: They never knew that an unheard of imposition 
of 240 per cent. increase would be made. Because you are 'a Memb~r of 
the Assembly, do you think that these poor traders and importers, who 
do not care a twopence as to what is going on on the floor of this House, 
knew what was going to happe~ to their contracts? . 

AD Honourable Kember: They must Buffer for their ignorance. 

Mr. A. H. Ghumav1: Suffer for their ignorance? Suffer for what you 
bad up your sleeveB? Why did you not Bay so openly: "Beware of 
the 10th October". Did you say that? No. The argument was adduced 
that during the budget there has always been a ohange awl the importerS 
suffer. Show me any budget in which you have made a change of 240 
per cent. and 200 per oent. There h. been a fair ~d reasonable 
change of 15 or 20 per cent. The trade can bear that, but here you im-
pose a specific duty and still you Bay •• I am not going to give you exemp-
Cion".. . 

Sardu Su.t Singh: DoeB my Honourable friend know that the case of 
diesel oil was dispoBed of last 8~SBion and that no such exemption was 
given to the importer. 

Mr. A. B. Ghunav1: I need not reply, because I am not !pving way. 
A. regards wheat, most of the exi~ting contracts were with the Huropean 
firms. That is at the bottom, and hl're Indian firms are O~DCemed. We 
must confer this boon on a handful of industrialists. There is only one 
mAon who has made aU this noise and he comes from BUnlln. He;s one 
of thl' importers and also manufacturers. He is the man who haa made 
all this noise. 

lIr. 1 ....... , 800\\: Is the Honourahle Member aware that Japanp.s8 
suppliers have threatened ~ boycott this man if he aUB' for protection for 
Indian manufaetures? 

Mr. A. 11. Gll~v1: I shall have ~ inquire from the Japanese Dele-
ption before I give an &nswer. . 

JIr. 1. JtamA, Scott: I am prepared to .upply you with the letter. 
" . : 

JIr. A. B. Ghuuv1: Unleu you do that, I am not going to accept your 
atement. 

JIr. 1 ....... , S~: I shall be very plea.ad to. 

a. A. E. Gu.vl: I ask tm. Honourable House .whet.ber,·.onthe 
facts that I have lliacedbefore it, it .. teel. that the impoJitiC)Jl of th .. 
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specific duties will be in the interest of the masses. I hope the House will 
look into the Bill carefully after it emerges from the Select Committee. 

lIr. O. 8. Ban,a Iyer: Sir, w~en I came to this House, my intention 
w~ n<!t to spe.ak, much less to l~sten, but to proceed expeditiously with 
this Blll, so that, after our work ID the Select Commitee, we could place 
it on the Statute-book, ~ut afte~,'the speec.h of the staunch supporter of 
the Japanese masses, whIch we bstened to Just now, I thought it was my 
duty to take up the cudge!son behalf of India. Sir, the speech that 
the Honourable gentleman trom Calcutta. made was in the name of the 
masses, I admit but the masses of Japan, for the policy of the Japanese 
Government has been to solve the question of unemployment by heavily 
8ubsidizing their industries even to the extent of dumping their products 
into other countries, so that instead of giving doles, as in England, they 
might give wages to their men in Japan. 

JIr. B. M. 10lhl: Very good policy. 

lIr. O. 8. Jl.aDpIyer: My friend, Mr. Joshi, says: "It is very good 
polillY" . I admit and I hope a time will come when we will also solve 
our unemployment problem on those lines, but it is a very bad policy for 
us to solve the unemployment problem of Japan and add to the severity 
of unemployment in this country. I am willinS to take the facts, if not 
the arguments of my Honourable friend. He said, in the course of his 
speech. or rather he admitted' that Japan feeds the masses of India to 
the extent of 77 per cent. If that were so, I should like to ask him 
whethe~ he wants to deprive the depressed classes of Indian industrialists, 
a minority of 23 per cent., of their industrial existence and the poor de-
pendents. the labourers, of their job. It is all well and good. . 

lIr. 1. Bamlay 8co": The smallest figure I got was 25,000. 

~. A. B. O_umavJ: That is the figure that has been given by the 
Honourable the Commerce Member. 

'Mr. 1. Jtamlay 8co": I very much doubt the 8,000 figure. 
JIr. 0, S. BlDga lyer: I am prepa.red for argument.s' sake to accept 
N the humble three thousand which the Honourable gentleman on 

II 00 •• behalf of Japan has been pleased to present to us. But if 
it came to a choice between two evils, much as I sympathise 
,!"th human suffering, I would rather bave three million people 
In Japan starve than that three thousand of my 0\\"Il countrymen 
ahould be starved bv entorced unQmployment. (Hear, llear.) 
But the facts are different, the figures are different, and if he takes 
into consideration every single item that is to be protected, he will 
understand that not 8,000 but many thouRands. will go without job if the 
lapanese flood is not to be dammed. It is t.his damming of the Japanese 
ftood intO ,this country· by the erection of a, big tariff barrier, provis,lOnaUy 
to begin wit.h, I hope permanently later ~n . . . . . ' 

Dr. Zla~ddin .A.hma4: Will the Honourable Member define the meaning 
of the WQrd "dam"? . I 

1Ir. 0, S. BaDga !yer: It is "n A Y". Then we, were told that there 
iasuch a thing ~s depreciation of the Ja~nese yen and we were told 
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~at it was only t.o 'thi~ ext.ent and not to tbe other extent.. Whenever 
figures $J'e pre8tl~ted by any foreign country or on ·l}ehaHof . any fOl'eisn 
oountry, not havmg tho opportunity oarefully to examine and study and 
analp.e those figures and thoee facta, we must approach them with some 
SUSpICIon and, not being in the confidence to the enent to which the 
~onourabJe MAm~er hi.nted he was Jf the Japanese people in regard 
either to the mampulatlon of their t!lurrency or. to th<l extent to which· i_ 
.«eeta OUl' peop~e,. I can only say that I cannot ahare his apPNQJatiooof 
J apaneae depreo18tlon of ourrenoy so far 88 our count:? is oonoel'lled. He 
said, rather h~ whole pose has been, "here I am speaking £or the masses". 
There was a time when we people were described as a microsoopio minorit7 
and wails used to oome on behalf of the masses, they used to OODle from 
the countrymen of my Honourable friend, Sir Leslie Huclaon, who aita 
in front of me. That was in the last century when there was a dispute 
bet~n us and th~m in rega.rd to whorepreaente the masses. At this 
time that dispute, 80 far lie England is oonoemed, is ilOlated to _ the 
Churchill group, but 80 far as India iii conoemed it appears to be ele.,..ted 
to the Ghuzna,; cum Japanese group. (Laughter.) He took up a truly 
humanitarian attitude, a humanitarianiam avowedly on behalf of the India 
Dl888eB--a huruanitarianism which loves every country except its own. and 
then he went to .. the orphans of Bombay" with the "beggar's bowl" 
which was a Japanese bowl and he talked of inefficiency. If he under-
.tood, &I I know he understands, tbe elements of economics, he will concede 
t~t the very way to protect an industIj· rendered inefficient by time aDd 
fate and the world-wide depreBBion, the very way to render it effioient is 
to give it the requisite protection. He said in one breath, "Oh I it is not 
adequate enough". Suppose, anJ there my Honourable friend, Mr. 
Ramsay Scott. will .tand by him, IIUPpose We want .theprotection ~ rn, 
more adequate than the Government are prepared to make it adequat~. 
because they also have some 80ft comer for Mr. Ohuznavi'. oonBUlDertl, 
will my Honourable friend then support this ptece of le~tllation.' RA' 
cannot have it both ways, he say. in one breath that it i. inadequate and 
ID another breath be say. that you must not have it at. aU. Let UR have 
;t quite clear from him whether he says it is not .suffici~tlv h~h t,riff. 
Well, then. Mr. Mody, would have made. different speech. He (Ml'_ 
Ghuzuavi) would bave walKed not witb a beggar's bowl. but with " 
broker's heart into the Bombay camp. I t.hinlc, Sir. that tbe HonourablA 
Member, who iA 1\ mp,mhpr of thf'l S ... lpct CommittB9 could have kept his 
powder dry. He waxed Aloquent about thE' plight of cbildren if t,hp.v 
did not have Japanese ware". Mr. Joshi. with his usual sense of humour 
IUld vigilance. asked him how 10nR' did they last. The Honourable M'embf'lr 
c.a.id : "That is no con~iderntion. the ma!JAPA AhotJld be cheated into buyint 
8Omp.thin~ that does not last". lIe then said that the undervests of 
children were not made in' this oolmtry. If only he went to CawnpoY't' or 
1f be raised that question iu his Sele/lt. Committee, be will und~tand that 
there is at least one factorv in Cawnpore which produc,es undervests to 
t.be extent of 40 per mmt. of its total production. 1 live in the nehrbboul'~ 
hood of C!",wuptrrP. and I ouRbt to know it. ~lum. Sir, he talked of 
certain defunct BenJ(al Potteries Bnd be imagined that the Owalior Potteries 
nearer home in Delhi were somewhel't'l in the Gwalior State. Surelv flll 
betweenlap8l1 and .the Indian ·State" be ought ·to know whose int.ereflt" 
f() obooae not thole of the Jap8l1ese people and thR JapaneBe maSAe9. }.11i1 
thf! lta"i~g masses of the Indian States a8 hp. had Bomethi~ toO do l\,it.h 
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the shaping of the Federation that we see coming sailing on the wind. 
Then he went on to t~e boyoott movement. I thirik the boycotters must 
.t le~t be glad to this extent that they are on Mr. Ghuznavi's brain. 
But If he shared a greater enthusiasm for the killing of the boycott move-
me~t than the !I0nourabltl th~ Commerce Member, I can onLv say that 
be IS ou.t-~rodl?g Her.o~, S~r, I am no~ her~ to pronounce blessings on 
~ord Wtlhngdo,n II a~nllmstrat1on for haVing killed the boycott movement 
I~ t,~P,y . have killed It :1t al! .. Nor ~m I htlrtl on the contrary to draw a 
distinction between Lord Willingdon 8 Government and the Honourable the 
Commerce Member. Prohablv the Hl)nolirablE' Member from Calc11tta has 
8 greater enthusill8m for Lord Willingdon'R Government than the Honour-
able the Commerce ;\fember! These Rrc fad!! which the House can judge 
for itaeM. To say that the, Civil Disobedience Movement has proved a 
grenter weapon t.hllll t,he Honourahlc Memher's piece of legislation is a 
kind of oompliment to the chi] disobedience people who will surely be 
encouraged by Mr. Ghuznavi's lead Bnd, ·that ~ds· hi,mto say: "I am 
amazed at this piece of legislation",. I can only aay, I am amazed at 
the kind of aBBociation he made between the civil disobedience people and 
the Japanese movement. Probably there is an understanding between 
them according to him, an understanding which Mahatma Gandhi will, I 
am Bure, if he is going to tnlk upon politics, &trongly repudiate. Then the 
Bcmourable Member talked about the bosiery industry and h.e asked: 
"Does such a. thing exist jn this country 1" It is not "an established 
industry". But the best way to dis-establish that industry is not to pa.ss 
Uda pieQ8 of leP1ation. 

Lastly. roy HonQurable friend, Mr. Maswood Ahtnad, wants circulation 
:Probably Mr. GhuzDavi who ahares the same enthusiasm will not serve 
on the Select Commit.tse. Thenlle in. this: Hause with this kind of people 
.aaems tJo be what J ... ewisCarroU· Jut in hiB .. Alioe in the WonderLand" 
:The rule is .. J 8oI;Il tom01'l'owand .. j&Dl yeElterday,. but no jam today". 

lIr,. B ... IGIbl: What. is the meaning? 

1Ir. O. S. BaDe. 11-: I RhAlI explain to my Honourahle friend .. From 
the' 22nd December OtlwaMS. this Bill ha~ been treated as· though ~t has 
come into law and money hilS beeu and J". bemg ~ected. That lB· ~he 
jam :vesterdny. And if circulation of the Bill, ~at.}~ by and bye ",;hlch 
will be tomorrow or nE'lVpr. ill to be (lamM, that 18 lam tomorrow ,and 
the jam of yesterday that has been consumed will have to be returne~. 
Mr. Ghmmavi bpliev611 in the jam yesterday and tomolTow and not In 
jam today. (Applause.) 

Sir Abdur Bahlm (Calcutta. and Suburbs: Muhammadan Urb:m): Sir. !IH' 
issues raised by thill Bill ore undoubtedly not of a very e~s~ nature whlbh 
can be disposed of with a light. heart. One cannot help WishIng that as t ~ 
Honournhle the Commerce Memher was able to conclude an a'!reem~~ 
with .Tapan with regard to piece-goods and yarn, he .had equ61!y b:tfn 6th: 
to conclude an agreement with reference to t.he articles ment!one 
Bill. The whole political world is now in 0. state of unrest With Jefe~ence 
to economic mntters and no one knows where this is goin? to en.' . am 
sorry to find, Sir. tha.t our. country aLso i~ being dragged mto thl:.rr:e~ 
I do not Bay that it could have been aVOIded, but the fo.~t has s N 
r9gr~tte!ithRt ~e should have been drawn to .this economiC war. o]t'~f 
far 88 this House is concerned we have deliberately adopted a p cy 
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discriminating protection, and whether the interests of one country or 
another are affected by this }'Olicy of (lUTS. we cunnot help it. We have 
to go forward with it, becauae it is the need of India that it should be 
industrialised. At the same time, we have to be very careful in pursuing 
this policy not to injure our own interests, the interests of the people of 
this country. Sir Joseph Bhore can never be charged with not being 
absolutely lucid in stating his case. but in this matter I have not been 
able to follow exactly the character of the Bill before the House and what 
is sought to be a("hieverl by it. He "Itcnted h~' RRying.-and 1 am making 
these remarks so that the matter may be elucidated,-that this Bill is not 
designed to give substantive protection to any industries. I think that is 
correct, I meun that is 8 correct report of his statement as it hus appeared. 
in the papers. 

fte Honourable Sir .T0Hph Bhore: Sir. may I explain? It Ihould be 
read with n statemf'nt that 1 made' during the course of my speech when 
I amplified that phrase. I made it c!ellr that we were not really giving 
substantive protection in this Bill. in pursuance of the policy of cllscrimi. 
nating protection. 

81r .&.b4. BabJm: Then I am Itnl not lure that I can follow this some-
what subtle distinction. But let us proceed. I think the ground on which 
be based this Bill was that it has become necessary or it w.ill be to the 
advantage of the country to restore the competitive conditionl which 
prevailed in 1980-81 in theae articles. I have tried to understand what 
that meana and I take it. having regard to the ICope and proviaiona of the 
Bill. that it means that he wiehel to raiae the price level of these 
commodities to· what prevailed in those yean. That price level haa been 
aerioully affected by what he has called. I believe. abnormal laPtne. 
competition. Now this question of rile in price lev.el is one of very great 
complexity. If you raise the price level of certain arti~les and. at the 
same time, you are not able to raise the price level of dther commodities. 
then it cannot be to the advantage of the consumers,-the general public.-
and to the benefit of the country. Now. we know that in another country. 
-America,-President Roosevelt hRS been making very strenuous efforts 
to raise the price level, and we know that was one of the objects of the 
World Economic Conference, but they did not succeed. Here in this coun· 
try ollr main industry is agriculture and the price of agricultural productl 
has gone down to a very low figure. I believe it is ahout one-third of 
what it used to be, or at any rate something near that figure. Those are 
the people that consume most of the articles which are included in this 
Bill. What will he the result? The result will naturally be that the con· 
lumers. that is the agriculturists of the country. having lost the greater 
portion of their purchasing powcr, would not be able to buy articles of this 
category unle88 they are available at prices now within their reach. That. 
I take it. is the inevitable result. In that case the only result can be that 
they will be deprived of the use of these articles unless. of course, our own 
indigenous induatries such as exist are able to lower their own prices. But 
that is not the object of this Bill. The object oHhis Bill indeed is to raise 
the prices higher. and in some C8ses by a very large percentage indeed. 
than what prevails at present and what is within the reach of the agri. 
cultural population which means about 75 or 80 per cent. of tbepopulation 
of the entire country. Now. Sir, it is.very doubtful that even the people who 
manufacture these articlel will really be able to help their own industries by 
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rthis measure. This is, again, one of the matters which haa to be very carefully 
examined in the Select Committee .. There will be no difficulty, I take it, 
in this House for the Bill to be taken to the Select Committee, and it is in 
the Select Committee that many important questions that arise have to 
be carefully examined. So far as raising the prices is concerned, I do not 
think that alone will be of any benefit to the country. Raising the prices 
.of certain articles is undoubtedly a measure of protection against foreign 
competition. If you look at it from that point of view,-and that' is really 
the point of view which, I take it, even the Honourable the Commerce 
Member has in mind,-then there are many other aspects of the question 
which have to, be investigated with 8 great deal of care, I am not satisfied 
that there was any good reason why the Tariff Board, which has been 
instituted for this very purpose, should not have been asked to inquire into 
the matter and place before the country and this House the results of 
their investigation. 

Mr. I. O. Kiva (Chittagong and Rajshahi Divisions: Non-Muhammadan 
,Bural): They have inquired into it, but the report haa not been published 
"though repeatedly asked for in this House. 

III' .Abd1l1' BaJIlm: I was not aware of that and I stand corrected: I 
-take it that is the fact . . . . 

TIle JIcmo1l1'abli Bll'louph Bhare: What did my Honourable friend say? 

Mr. 8. O. Kiva: Has not the Tariff Board also inquired about the 
hosiery industry in their general report on te:diles ? 

fte Honourable 8ir loaeph Bhare: Yes. 

811' Abdur BaJIlm: I am not only thinking of the hosiery industry, but 
'of all the artioles that are in this Bill . . . . ' 

, 
The Honourable 8ir IOHph Bhare: I do not want to interrupt my 

Honourable friend; but I would like to make an explanation which might 
to some extent remove his difficulties or at any rate reduce them. Had the 
case of these 30 or 40 industries been remitted to the Tarift Board, I am 
-afraid that action would have been delayed possibly for two or three years; 
but the case of each industry was exam~n~d by the Preside~~ o~ the Tariff 
Board and the Director General of StatlstICs, so that we have m the case 
·of eRch indust.ry, in respect, of whir.h we have nct~d, an authoritative investi. 
'gation upon which we have based our eonclusion. 

Dr. ZlauddtD Ahmad: Can you lay that before the Assembly? 

The HODourable 811' Joaeph Bhore: I will be able to supply my Honour· 
able friend with all the relevant figures that they gathered during the course 
'-of their investigation. 

IIr ••• II. Joshl: Do I understand that these figures will be made 
-available to all the Members or only to Dr. Ziauddin Ahmad? 

The Honourable 811' loaeph Bhore: Certainly all ~he information which 
; the Select Committee requires will be placed before It. 

B2 
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'llr ••• It. LaIdrl OU ... .,: How will it be posaible toaupply iii,. 
withhl· a week to the Select Oommittee 'I 

'I'Ile Ba.ouable SIr "_ph ... : I wi.Jl do my very beat, as we deal, 
with each item, to supply the relevant figurea. 

'Mr. B. M. JOI1d: Do I understand the Honourable Member correctly 
that he 'will supply the information only to the members of the Select 
Committee or to all the Members of the Legislature? 

ftI Kalunlrable SIr "otepll BIlare: It is a little diftieult to supply aU, 
tile information that may be given in reply to requests of members of the 
Select Oommittee, afterwards in the form of a memorandum to the whole' 
HOUle. 

Sir AbdUl Bah1m: I understand, therefore, whatever the nature of the, 
U;lvestiption has been, that there has not been the aort of investi8*tion 
which the Tan! Board would malGe. There haa beea. lOme iavestigatioll, 
I understand, by the President of the T.nB Board .nd some oSicial of tbe 
Government of India which is-and I should like to be corrected if my 
impression is wrong-merely t.bia, that there has been a ~ct4m of certain 
figures: I do not know Whether the persons interested in these mdustries-
have been examined and whether the question has been approached from 
the view point whether the industries concerned would have a fair chance 
of, .liablishing tbemaelves witilriB a' real!lOl1abletbrie if "ilbeae clutiN are 
impoaed . 

fte Baaourable Sir II.... aJuJM: May I also supply infonnation on· 
that point to the Honourable the Leader of. the Opposition? I thiDk I 
made it clear on the first day OIl 'Whidh I spOke thBt, after a preliminary 
investigation, a very exhaustive questionnaire was drawn, liP·: this q~o~­
.ire wsa circulated to every industry that had app1ted Ilr safeguarding 
under the' Act and to every Caamberof Commeree: snd they were given 
every opportunity of establishing their calEl bttfore these two gentlemen' 
wbo were preparing and collecting the ~gures. 

IIr AbdUl JtahIm: T have had some experience of questionnaires and 
questions. But mere questions and questionnaires and their answer on· 
paper do not carry things very fllr. The matter hilS to be probed after 
the answers have been given vcry carefully. You have got to test the figures 
to see how far they al'c correc!t. For instancc, IlS regards er.'Ch of t,hese 
industries you will have to find out whether, as a matter of fact, since 1980' 
or 1931, their production haR declined or their RaieR have dedhlf1d. whf'ther 
the dividends of the JTumufacturers also have declined RDd it can he found 
from the recordA of income·tax to what extent. they have in fnet been 
affected. I wonder if Ilny invl'stigut.ion of that character Wilt" made, becnllBe 
that is the real qucAtioll b"iorc this ROllSC. We cannot agree to any 
measure whic:h does not seek effe<ltiveJy to protect certain indigenous promis-
ing industries. That is the polic:v to which W(~ are committed. We nre 
not committed to any policy of~hiIlg' doles to eertBin industries, because 
they are clamorous or clamant. I have been feeling very uneasy for some-
time because of the petitions that come so frequently hefore t,he Assemhly 
or the Government for. doles to industries. -If we go on atl thia.'rati!, the' 
'Government of lottie; will find that itl' exchequer will soon be depteted. 
I want e!ective prdtectionfor industries which have a chance to live and' 



..... r 
t. : 

,grow. Has any-inquiry been made with that object ,in Tiew? At any rate, 
I take it, the members of the Select Committee wil1 have to satisfy them-

. selves whether hy imposing thosp. duties and by raising to a much higher 
h~vel the prices of these commodities we are ret>Uy going to help th(\s~ 
industries to establish themselves and thereby ultimately benefit the 
country. So fill' we have had no information on that point and I do not 
think the Honourahle the Commerce M('mber attempt,ed to sll.tisfy the 
House that, if we allowed this Bill to pass, then in t,hl'.t. case these indus-
tries will be sf,"eguil.rded and they will have a fair chance ·l)f establishing 
themselves. If that be proved, 1 for one ",;11 givP. every support to the 
measure. This measure, therefore, has to be examined in the Select 
Committee from that point of view. because that is the essential and real 
Foint for consideration. 

1Ir. B. O. IOU.: Thn.t is not the Government's case. 

An Honourable Kember: That cannot be done in seven w.ys. 
SIr .Abdur Bahlm: If t,hat IS not BO, merely putting money into the 

·pockets of a certain number of individuals is not our concern. If yOl1 
.raiae the prices of tlu'lse goods, @l11'ely there are other classes of goods as 
well which are entitled to protection: take the agricultural products of the 
'country upon which millions of people have to subsist: why not raise the 
.prices of these? Cli.'fl you de\lse any measure by which you can raise the 
;prices of the agricultural products of the country which is really the life-
·blood of this country? 11 you cannot do that, I should strongly ,)ujcct (.~ 
behalf of the public whom 1 repl'p..sent to aay meuure by whic1l ",oney il 
.to be put iDOO the poeketa of certain individuals or companies. 

An Honourable Member: The Millowners' Association I 

"sir Abdur KalWa: I do not care whether it is the Millowners' Associa-
-tiOll or the Hosiery Association or any other Ilssociation. We hRve hprf, 
a very long list of articles which are going to be subsidised, Even eartllen 
pots have been included. It bogins with fiSh oil, then sugar-candy, heavy 
ch~micals, cotton hosiery, glass globes aud cbimneys for lamps and lanterns. 
J'Rinlls, colours and painter's materials, enamelled iron-ware, electrical 
earthenware nnd porcelain, domestic eal·thenware, cups, saucers, tea-pots, 

• sugar-bowls, jugs, plates, lead pencils, lmraso\s and sun-shades and fittings 
for umbrellas, tiles of earthenware and porcelain, and ends with woollea . 
hosiery, woollen piecegoods and woollen mixtures. The range is very wide 
lOdeed, and if you are goinf! tc;> raise the prices of these articles which are of 
common use by the poorer people, then I do not Bee how you can say that 
this Bill is going to benefit the count.ry. Th(\ people who use &Tticles of this 
class are in very straitened circumstances at present, and I should have 
·thought that merely to raise the pl"ice level of these articles is not the 
measure that is wanted. I do not Imow whether this Government have 
also been affected hy the campaign thut is now going on against :Tapan~ ~>ut 
I for one am a great admirer of .Tapan. It is a nation that wlthm I,lVIDA' 
memory has bp.~n able to establish it.self us a world power. Its effiCIency 
·cannot bA doubted. It ill not by mere manipulation of her currency th~t 
Japan has been able to capture a lll.rge portion of the worl~ 's market m 
all classes of commodities. Even in England, people are crymg that t~ey 
can.not stand against the japr.:nel!le l!omllEltition. Their goods are finding 
their way everYWhere, If that were nut so, why should we adopt any 
measure like this? I know a great deal of feeling has been aroused among 
all nations by what is going on in the matter of tariffs, b.ut nobody ~a8 
..Jet been able to solve the position. From the newfilpapers It appears t ., 
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in England at present a bitter campaign is gt>ing on. Are we going to take 
part in that? Weare not musters of our own foreign relations, bgt why 
should we willingly ailow ourselves to be dragged into it? I showd strongly, 
protest against India beiug droggpd into a controVtlrsy of that sort. We are 
entitled to take anY'meaBUl'Cfl fnr the protection of our industries for the. 
benefit of our own country, and ""hether any luch measure hits ,Tapan or 
England, or whether it hits Italy or Germany, mllkes no difference to U8. 
That is our position, and it is not our position that, because Japan hILa 
proved her efficiency and is capt,uring a very large portion of the marketa 
of the world, we should enter into a call1paign against Japan. I know 
that is not the object of the Honourable th(~ Commerce Member; I am 
absoiutely sure (If that. But what wiil be the position? Unless you caD 
prove satisfactorily to the public flf tbht country and to this House that the 
measure which you are Ildvo('sting is going to enable certain industries 
to establish themselves on a firm footing, unless you can succeed in doing 
that, I for one, and I am sure mnny Members of this HOUle, would resist. 
putting money into the pockets of certain individuals, because they are 
olamourou8. Sir, I do not want to stand in the wr.ry of this Bill going tG· 
a Select Committee, but I again wish to impress upon the Commerce 
Member and the Government of India that the Bill raises issues of a vory 
difficult nature, of a very complicated nature. economic Q,t; well as political, 
&olld they showd give their belt tbought before they PaBS it. It may be 
possible to pass any measlIre through this HOUle, hut the ultimate rPolpon-
aihility will lie on Sir Joseph Bhore. t;ir George Schuster and Sir Bl'Ojendra 
Mitter, and not on us, for any mea8ure that is pasaeci, aod they have to 
see whether the measure they are trying' to )IUs will raWly benefit the 
country. Sir, as I br.'Ve said. olJr object is to see wheth~r this particul!,-r 
Dill is going to benefit our couu\,ry. Our object is not to injul'ethe intel'f!sts 
of any other country or to advance the interest of any other country. We 
must do our best for our conntry, and let others take care of themselves. 

JIr. Preai4_ (The Honourable Sir Shanmukham Chetty): Today being 
Friday, we have to adjourn now, but before we do so I would like to make 
aD announcement. This mornmg I h~d lummoned the Leaders of various 
Parties to my room 80 that 1 might discUilS with them what measures we , 
might usefully take to collpct money for the Viceroy's Earthquake Relief 
Ii'und, and it was suggested to me by thu gentlemen who assembled in my 
room this morning that we might have a meeting of the Members of the 
Legislative Assembly and dillieuis this question so that some concerted s.otion 
might be adopted with a view to colleutins the money. For this purpose I 
would invite all lionOlK"H.ble Members to assemble at a meeting here in tbi& 
Chamber this afternoon after the House rises. I propose to adjourn the 
House this afternoon at 4 0 ·cloc.k 80 that we might have tbitl meeting e.t 
Iv minutes past 4 in this Chamber. The House now Itands adjourned till 
2 0'01001t. 

The AsaemDly then adjourned for Lunch till Two of iohe Clock. 

Tb" Assembly re-alsembled after Lunch at Two of the Cleek, Mr;. 
Preaident (The Ho~ourable Sir Shanmukham Chetty) in the Chair. 

Mr ••••• 10Ibl: Mr. PreSident, I do Dot wish to ~eak 01. the meritSi 
til tb'varioul prbpoialBmade by'\he Government of rndia in this Bill. I 



• I .73 
am not interested in any of these particular industries. I do not wish 
also to speak on the general policy of safeguarding industries as I am 
likely to have another opportunity of speaking before the House on various 
questions which I could have raised on this Bill, and I could then discus8 
those pointe with your indulgence at greater length. I shall, therefore. 
content myself by raising one small point of great importance. When 
last year we discussed the Bill for safeguarding industries, I raised the 
point that Government should not only be content with making an enquiry 
into the applications which might be sent by various industries, but that 
they should place before this House a report giving facts regarding those 
industries Bnd pointing out the necessity and the desirability of giving 
them protection. This is what I said on that occaAion: 

"I •. t.herefore, Bugge!t to Oovernm~t that it. i. not enough t.hat they Ihould make 
aD r.nquiry, but they ahould publish a report on tha enquiry which they would make 
10 that t.he House will be able to judge the facts which tbe report will bring out." , 

The Honourable the Commerce Member may saytbat in all these 
mattcrs we Rhould trust t,he Government. May I very humbly tell the 
Commerce Member that even hc will agree, that the House trusts hin;l 
too much. Only yesterday he made a proposition that, constitutionally 
speaking. India has no status to sign international agreements in spite 
of the broad fact blazoned forth all over the world that India is a member 
or the Lengue of Nations and India had signed the Treaty of Versailles. 
Ht: got the House to a~ree with him in that statement and I am quite 
surp tJ,lat if the Commerce Member and the Government of India tomorrow 
ask thiS House to agree to Q proposition that the sun docs not rise in 
India, t.hey will get 0. majorit.y for such n proposition. (Laughter.) It is 
not. therefore. a qut'stion of the House not trusting the Government of 
Indiu. My suggestion to Government is this that, in the interests of 
the country 118 a whole, in the interests of all sections of the popula~ion 
in this country it is necc8S8ry not only that there should be aD enqwry, 
but t.here .shouid be a full knowledge to all the people in the country as 
to the facts of the different industrics which are going to be protected. 
Tho one smaU protection which the people have against an insensate 
policy of any Government o~ !Igainst the demands of ~he ~mployer8 and 
the industrialists is the publiCity of the .facts of the .sltUo..tIOn. p~fortu. 
nately in India the Government of India do not beheve In pubhClty. 1 
am :~t a loss to understand why the Government of In~ia should. be 
afraid of publishing facts. If they say that they. arc, not af~lI.ld of pubhs~. 
ing facts, I want to know why they do not. Ts It the questIOn of e:cpen~l. 
ture? If it is, let them remember, Mr. Presjden~, that these d.uties will 
give them more than enollgh mone.v. These dut,les !lre not gOIng to he 
levied for securing revenue for t,he State. If your ob]Pct had been to get 
revenue. then vou cl)uld say that yo~ do not wan~ to spare even a smA.1l 
Sum like this ~ut of the revenue whIch you are hkely to get out of the 
duties. You are not going to levy these du~ieB for the sake .of revenue. 
Then h ou are oing to levy these dutIes and you are likely to. get 
a fai;l i en Ysum of '!noney why should you hesitate to spend a lIt!: 
IDon y. argebl" hin facts? 'You' yourself admit that you have collect 
fQetsey ylD p~ l':-.l admit that the President .of the Tariff Board. and Yhour 

" ou ~ou~,"" . to th f ts d you are c.onvmced t at 
p."ireof?r of S~atistics ~~ve~ 8'~;/:hould e y:no:~ublish those f~? Is it 
llO~r:~:e:s~ th::e~e .ho~tld know what the present position of ~e:~dus~ 
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which is going to be probected hl,-what i8 the amount of capital inveated, 
how many people are working in those factorie8. what wages are paid to 
the workers in those factories, wh"t is the cost of production? Surely 
nothing will be lost if the House IlS a whole und the publio generally get 
fact8 on these points. I, therefore. suggeat to Government tha.t they 
Iohould not ask us to trust them in these matters. I am not sugge8ting 
that we do not trU8t them. We trust the GOl·ernment. and. a8 
I ha\'e pointed out, we trust the Government too much. But it 
is necessary that., when you are levying these heavy duties, people IIhould 
know the facts. My Honourable friend. Mr. Gb\lznavi. pointed out t.hat 
certain industries were not developed in India. ] do not know the facts. 
He mentioned one pottory industry and we were given the example of 
one factory. If there is only one factory-I again state I do not know t.he 
facts-if there is only one factory. is it a right method to protect that 
factory by means of raising the priCtlS of the articles for the whole of the 
country? Surely it is not the right method. Let us. therefore. know 
what the facts are, and I hope the Government of India do not see any 
adnntage in concealing facts. Ott the contrary. they should see that 
there is great advantage in giving publicity to the f~U facts of the situa-
tion. I hope the Government of mclia will actlept my proposal. 

SIr .. , ....... Yalnab (Rohilkund and Rumaon Diviliona: Muham-
madan Rural): I am second to none in my desire to lee the encourage-
ment of the indigenoul industries of our country; in fact. our great com-
plaint against the Government has been that the industries of the countt1 
have not been sufficiently encouraged. It is really surpritring that in a 
huge country like India the indigenous industries of the country are 10 
poor and meagre. All our motor cars, all our printing presBes, all our 
typewriters. all our big ma('hineries.-not only our big machineries. but 
even our watches and spectacles and even the needle with which a poor 
Indian woman sews her tattered clothes are imported from foreign countries. 
J would like to know from the Honourable Member fot' Industries "'hat 
he has done. during the last two or three ye&r8 of "bis regimtS. to- encourage 
these industries. ThA nonourable Member for Industries il the first 
Indian, and a n"f;innaJi9t Indian too, to hold the portfolio of Industries 
in the Gov(>mmollt of India. 

'!'he mmollftble SIr I'rIDk Boyce (Member for Industries and Labour): 
I am afraid the Honourable Member is mixing up Sir Joseph Bhore and 
myself. 

Sir Kabammld YakIlb: I beg your pardon, I mean the Commerce 
Member. The portfolio8 of Commerce and Industries are 80 intermingled 
with each other that my remarks apply equally to both the Honourable 
Members. 

iii. B. Du: Dr. Jekyll Bnd Mr. Hyde I 
Bir .a1aammld Yikab: When an Indin.n was called upon to hold the 

portfolio of this important Department. bigJt hopes were entertlaine.t that 
be would give a lead to this country and that. during his regimt\. w~ 
would find the commerce of India flouriahing more than before; But. 
unfortunately. we find that during the lust two years no fresh avenue. 
have been explored" to espand the commerce of the country. .ThoulBncie 
fJf ,dung pMple of this eoontry are turned. Ddt from the Rfadu. lIIalUII. 
facturing factoriel, like quinine pill., and we find that there are no avenu8I 
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in the country to keep them employed, with the result t,hat diSsatisfaction 
among the educated classes in the country is growing every day. I· would 
ask the Honourable the Commerc~ Member ~hat he has done to give 
employment to these people. WIll these tarIff measures of protection 
'Solve the great problem of our commerce? Certainly. not. 1 sm also 
aware of the great hardship under which the country is labourina on 
account of the competition with Japan. and other countries on the ;onti. 
nent. I am no friend of Japan, or of any other foreign country. and 
certainly I would be the first t.o help the Government in passing any 
measures which would help the commerce or the indigenous industries of 
India in competition with foreign countries, but we have to see what is the 
real object of this measure. What is the reRson why these duties ar~ 
unposed? The real object of such measures. so far 8S I can understand 
it, is to help the trading alld commercial community of the country. 
Now, let us examine if the measure now before the House would really, 
in any way. help t,he t.rading and ('l'ImmeroiAl community of the country. "1 
ode not want to reiterate and recapitulate the factS aDd details which have 
already been placed before the House by the Honourable Members who 
have preceded me. My Honourable friend. Mr. Ghuznavi, aDd othel'll 
have shown to the sstisfactioD of the House that the prices of the com-
modities which wouli be affected by the present enactment would rise to 

: IUcb a high level that they would become uasaleable ;n India. I would 
like to uk the Commerce Member what measures be hu ta.kn toO safeguard 
the interests ·of those merchants who have IDlQe large commitments and 
who have gat then- contracts mAde. I would like to know how is the 

'Commerce Member going to save from ruin the very large section of the 
'commercial community in thi. country who are trading in hosiery and 
·"ther drticles whieh will be aftectad bv this measure. In 1931, when 
the "Wheat Import Duty Bill" WB .. bef~re this H/)uRe, I raised the same 
. question and I asked the then Commerce Member in the followin, 
'language. I said: 

"~ wan~ to draw the attention !>f the Government through you, SiT to the fact 
that In theIr last Budget they have mcreased the Customlll duty on several articles for 
inlltanee, on lIugar, kerosene oil and other things and there muat have been ~ome 
merchants who entered into contracts before the Finance Bill ""as intl'Oduced Il.JId 
paNed. Now, wbat conditiOlIS hove they impOlled to respect contracts with regal'd to 

. thoee commQdities, namely, sugar ond other things?" 

The r.llswer which I received on behalf of the Government from Sir 
'George Rainy was as follows: 

"My Honourable friend, Maulvi Muhslhmad Yakuh, osked what was the reaBon that 
'We have followed a different procedure in the case of wheat, from what we usually follow 
ill the case of protective duties a.nd the dllties imposed by the Finance BIll. These are 
perfectly relevant questions, but the answ('Ir iR givell in the Sta.temellt of Ohjl)cts and 
Reasons and I tried to give it again when 1 was speaking this morning. The point 
really i~ this, that in OJ·ainnry caaeA w·hen It riuty is imposed, the price of the article 
gor.s . uP. IIl1d the merchant who has to pay the extra. duty ill able to glti it back f:~m 
hi~ (·Ust.lllller". In this case owing to the large surplus of wheat in l\;orthern IndIa, 
we anticipated, and the fa~ts have proved liS to be correct, that the imposition of 
t.he duty would not ue followed hy higher prices ana, consequently, the miJI~, whIch 

. have pla('ed orders &head for wheat abroad, would not be able to recoup them181Y08 by 
'charging a higher price." 

Now, Sir, that is exaotly the case as regll.l'ds the present measure. It 
·jIBS been sho\\'n that the price II of these articles which would be affected 
'by the . .new duty woullll he increased 80 much that they would ~ooDle four 
-or fiye .or even lixwmes their preeeotprices and these .rtiole~ ~ 
becom~ . unsaleable. What. would be the fate of the merchant CODlmunity 
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~nd ~ tr&.den in the country who have invested their meagre mODey 
m thIS trade and who have made large commitments or have entered ini;c). 
contracts, considering that thert! "'ilI not be such an upheaval in the trade 
,,'hich they are Cforrying on. I do not want to come in thE! way of this-
Bill going to the Select 0olDnutt.e~, but certainly I would like an under-
tliiring from the Honourable the COllllJ1erce Member that the CBses of the-
poor Indians. who are trading in thflse articles. will be carefully considered' 
aQd that they will not be thrown into the dit.ch of ruin by imposing these-
duties all of a sudden. 

1Ir. 8. o. JIltra: Sir, when the Honourable the COmUll'rce Member 
moved for reference 01 this Bill to the Helect CommittE''!, I for one thought. 
that there would be no diuent.ient voice as regal'ds this question. It was. 
I"eull; on aecoUl]t. of an insistenL demLOnd from the industriP.s of the country 
supported -by us on the floor o( this House that. the Government were 'fOOd' 
enough to bring forward such a legislation. As regards the principle eli 
this Bill, D&lDe.iy, safeguarding the indigenous industrie. against unfair 
competition, due mainly to depreciation f)f foreign currencies and other 
kindred mattei'll, it is one which is &CCt:pted by everybody in this House. 
I . can understand the view-point. of my friend, Mr. Maswood Ahmad, who-
apoke from the standpoint of the consumers. I think we on this side 0' 
the Holltle also &gree that, BO far as it 18 nut in any way antBgoniatic to the 
interest. of the inchgenouil industries, the consumers' interests should be-
safeguarded. It ahould be the duty of the Select Committee to go through 
thjp 11ill thoroughly to scrutinise the point. that C01l811Il"Iers should not be 
subjected to any extra taxation in these very hard times, if they can be 
spared; but &8 regards the other lIuggest.ion of my friend for circulation of 
the Bill, I hope that on further consideration he himself will agree that 
if that is aecepted, then the main purpose of the Bill will be frustrated, 
as has been explained by my friend. Mr. Ranga Jyer, that r.fter sixty ~ys, 
aince the imposition of this tax from the 22nd of December, 1933, this 
law, even if passed into law, cannot have any retrospectivA eBect and the 
amount of tax realised will have to be l"funded. So I hope my friend, Mr. 
Mr.'8wood Abmad,will 110t press his motion. My friend, the Honourable 
llr. Das, vpr."f rightly urged thst we should have been supplied with in-
formation in some detail about the .Japanese trade treaty. 1l.1iI I find. referring 
tQ His Excellency Mr. SBw"dll'S speech, it is mentioned that in that treaty 
some of these matters were &;180 discusscd. I quote His Excellency'. own 
words, when he spoke for ~he .Japanese Delegation: 

"I am happy to ltat. that an agreement of vi.w. hae been reached between the-
.TapaneN and Indian neleptioDi on all important problema relative to the commercIal 
relations between Japan ana India, includin, (1) the mOil. favoured Dation treatment to 
be accorded reciprocally to the good. of the two countries; 

(2) the negotiatioDl to be held concerning modification of GUItoma duties that mar 
acIveraely &Beet. the trade interest. of the two count-riell; 

(3) the m_ure to be taken to correct. the effect. of the exchallge fluctuations j" 
•. , etc. ' 

80 I think Mr. DaB'. contention, that it ia very relevant and necessary 
for this House to get Bome information apout the details of the negotiations 
and the agreements reached between the' ,Japanese Delegation and the 
Government of India, is quite correct.· Here I rl'rUBt make a grievance on. 
the further ground snout the non-publication of the Tariff Board'8 Report. 
I think it is admitted that the Tariff Board's Report which was 8ubtnlttid. 
to the Government of Iudi", month. ago.i8 a very eueJltial and relevo.n~ 



matter which should b~ known to the Members of this House before they 
can be exp~ted !'<> ·amve at any correct conclusipn. Sir, I do qot under-
.. tRnd why, 11\ sp~ of. th~ question of non:public~tion of the report being 
brou~ht up here. times without. number. th18 particular report is not being 
pubhshed; .1 d? not. know with what purpose it has been suppressed 
although It IS lymg wIth the Goverm,nent of India for lIeverul months, Bud'. 
all the recommendations of the TanH B06.Td are not binding on the Govern-
ment of Indio.. 'l'he Govern.alent of Indio.. have to paBS their judgment and' 
to accept the !ecOmmendatlons as they like and we the Members of this.· 
House are as lUllch entitled to our own judgment in criticising those reports. 
bir, I cannot undcrRtand why it should be the special privileFe of the Gov-
ernment for months to keep these reports to themselvflll and thus deprive· 
tlris House in spite of insistent dem ... nds lor those reports at the proper 
time. 

Mr. X. Jlanrood.Ahmad (Patna and Chota Nagpur cum Orissa: Muham-
madan): It will be published two da)s before I 

Mr. S. O. Kiva: My friend sa~'s it will be published two clays before,. 
but my complaint is. that even today when we &.Tfl discussing this important 
matter dealing with some of these it.Hms. I am not getting it. The com-
plaint hag been repeated by others also that we are much handics;pped for 
not getting a copy of the Tariff Board's Report. Another point I would like 
to place before you, Mr. President, is thr.t in Select Committees we usuall! 
do not gnt proper time to discuss these matters. Here I draw your .partl-
cular 8tt.ention Sir to the fact that it has become almost a fasluon to· 
hustle through ~1l these matters in Select C~m!llittee. You know, Sir, that 
in this House, Government command a maJority &,'nd I they can carry mea-
sures just as they like. It is only in a Select Committee that. we c.an 
get some chance of appealing to them and cajoling t~em an~ arg\lm~ w'~h 
them on the merits of our case. I make no complo.1nt agamst the Ch&.U'-
man who is 8S much anxious to give us all facilities, but whe," Iii tM 
timfl? I remember on the last occasion there was ~n attem.pt ~or t~e 
Committee to sit on gazetted holidays, though y~u gave Ii! rulmg m tbl8-
House that on gazetted holidays we should ,not Sit. B~t It. appears that 
Select C..ommittees are immune from your !uhn~ .. ~ve~ m thiS cas~ on the 
n xt Saturday there is one Select Committee slttmg m the mornmg add 
a:other in the afternoon. So even on Saturdays we are. to me~~t and 0 
not et any half holidays. We do not ask for thes,: hohdays l~e school 
h'l! b t the fact is that. as you are the custodIan of the rights afn . 

c .1 • ren, u. I submit that if we have to prepare ourselves or 
prlVll~g~~ ~f !fIlS HboU8e~f this august Assembly, we require some ~ime to. 
our worA u'S Jl em ers d l' I If we are t.o SIt even 
prepare ourselves to discharge our . ~~~s ~~:el:r~ to you that the Select 
on gaz.etted holidays, can ;'de n~t b~ghu?tled ? p I fully appreciat.A the diffi-
Committee procedure ShOll n~ommerce Member that this Bill must be 
CllIty of the Honourable th(ll C b t even then a week's time would be 
passed befor~ the 21st of F~brua~h b~ ,:,ther Select CommitteeR on Satur-
quite insuffi.cle~t, becauske. t erl~ the days. Bnd seven days hence t~e ~eport;. 
aavs 6.nd we will be wor mg atl ., U8 no time to do proper Justice to· 
mUll; be submitted by Friday, . ms gJVlng 
the Bill . th t f . . R him made it absolutely clear, a, so a~ aa.. 

My Lee.der, Sl;1" A~dur a we ~re all for this Bill. We are most aDJn~us 
the principle o~ thlS B.IH goeS'ticularl when they are on an uneq~ footing; 
to protect our mdustrles. part'tiln not only in respect of e~clency, ·but.. 
being faced with unequal compe I • .' .. .. 
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in respect.of the depreciation of foreign currencies. In these matters we are 
to bBlance tbe interest8 of the indigenous industries on the one side, Rnd 
on the other hand we should scrupulously see that the consumers, who are 
by now mostly on their last legs, ar~ not subjected to undue ltardship: r.nd 

. since, the only great industry of India', agriculture, is Buffering so much at 
the present moment. the agriculturists not getting even 80 per cent. of 
their former prices of produce, we should particularly see that we do not 
unne~e88arily and in the le8st .put any heavy avoidable imposition on the 
consumers. I think there is perfect 6.greement with regard to the principles 
of this Bill, but the duty of the Select Committee is very heavy, because 
they have to see that, in matters where there is no prospect of Indian 
industries competing with forei~ers, we should not unnece88arily tax the 
consumers. If a clear case is proved. India having already accepted the 
principle of discriminating protection, we should give all the protection 
necesBfoTY to preserve our industries. I know there has been a strenuous 
demand from indi~enous industries throughout India for proper c\uties to 
be imposed, and that they do not t.hink that these little dutiea that have 
been imposed by this Bill will help them much. Sir, I can quote to number 
.of telegrams which I have received. I "ill read. a few: 

One i. from Faiz Hoca_in of Muslim SbaI'eholden of Parsoar BoeierJ _I., Limited: 

"Bowrah aupport. strongly Dew dutiea though inadequate on bPported hOliery aD4 
pray for adtItJuate protection." 

Another telegram is from Khetrr.mohan Dey, President, Dacca Button 
Dealers Aaeociation, Oalcutta: 

:'Dacca But~D Dealers A~tion atrongly aapport adequate prot.ect.ion to Indt .. 
hoeiery .. the mdultry proVIde. employment to large number of pearl button _11-
facturertl. male and felDllle. of Bengal." . 

. Another tele~'1"am is from QIU!lftrdin, President, Calcutta Cardboard Box 
.M.anufacturers Association. Calcutta: 

"Calcntta Cardboard Box Manafactllren AlIOciatiOll It.rongly laJl'POl't DeW dati. 
·OD imported hosiery." 

Another telegram is from SecretG.TY, Calcutta Hosiery Dealers A.aaocia-
,tlon: 

"Calcutta Hosiery Dealerl ASIIOCiation IIDpport impollition. of new dutl .. on import,ecl 
hOliery and lubmit no hardship oeeaaioned t.tiereby w the consumen a. well al dealel'l 
.. largetlt portion of profit from JapanNd importa appropriated by importenl numberinc 
barely half a dozen."' 

Ill. I. &&mIay 8co\\: Who is the la..t telegram from? 

III. 8. O. Kiva: It is from the Secretary of the Calcutta Hosiery Deal,-
.era Association, 95/1 Old China Bazar Street. 

Sir, we want to makfl our pollition clear. We are very much th& .. n~ul 
to the Honourable the Commerce 'Member for bringing forward this Bill, 
We do not in the least complain tlIat we do not want to safeguard our 
industries, buil, at the same t.ime, what we want is that p~oper attention 
.-hould be p~d in the Select Committee to see that we do not unneceui.ril, 
j»Apaliae anybody, lealt of all our consuxnera if we c~ help it. With th. 
lew wordl, I lupport the motion. 



TBB nm .. : .... J'< .. ·(~T) BILL. n .. 
Kala B&b.aclar G. ~.bD&m&clUlllr· ('l'Mljore cum Trichi~opoly: Non-

Muhammadan Rural): Slr, 1 enurely ~ee that this Bill should be sent on: 
to the Select Commit.tee.. My feu was aroused only when I heard Mr 
Mody supporting lhia measure and then I thought. that there must be BOm~ 
thing verY wrong in it. Ii is to clear that misapprehension that I have stood 
up on my legs and to put, before you the interests of the class to which 
I have the honour to belong and to which at present 1 have the misfortune 
to belong, because this depression has affected me to an extent which is. 
absolutely lJDimaginr.ble to those who do Dot belong to the agricultural 
avocation. 

1Ir. B. P. Xoq: What about your new Rolls Royce? 
~fa BabdD! G.J[risbD~mlcblrJ&r: Rolls P.oyoos come and go, but. 

agrlCulture remalDS li.nd remamF.l for ever. All these little amenities of the 
bnur pass away directly 1 go out of the Assembly, but my lands are there 
and 1 Bm there and the Government is' there to make the demand. My 
friend, Mr. Mody, may take satisfaction from the fact that while ~ 
pocket is slowly getting on to my stoInb"Ch, so that you do not know where 
the pocket is, my friend iR bulging Ol1t. That is the reason why I was a 
HUle hit suspicious when he praised this Bill and when he said that he was· 
glad that the Goverrunent had brought it forward. Sir, I would simply 
repeat what my Honourable friead, Sir Abdllt Rahim, has sli.id and 1 may 
say at once that I e))tirely agree with his observati.onsregarding the stand-
point on which this Bill should be viewed. There is );10 doubt that the 
immediate effect of this Bill would be to place some money into the pockets 
of persons who s}lend a.U this money und ~nd telegrams to my friend, Mr. 
Mitr&.·, a.nd othttrs. But I am not at all Jealous. By ull means let them 
make us much money as they possibly C/Wl. All that I want is: please 
do not do it at my expense. 1 R10 the consumer and I do ))ot want to pay 
more than what is absolutely necessary for me to do. I know that the 
Japwese goods are ve'Q llim!ly; I have a great deal of ~erien.ce.of the;m. 
There are matches whiCh are of,lly made to sell. There Ill"e homerJ.eB which 
are also only made to sell .. ~ou put o~ a sook once, ~ when. you take 
it out there are four holes m It. That 1S not at all B. good ba.l:g6..m fQr the 
cons~er. But what I do say is ~~. Do b~ ~ means protect th~ 
people although they do not COIne wi.t111n ~e rule ~ down by the Indian 
Fiscal Commissiou for the gr&.nt of substantive l?rotectlOn and yet the~ have 
been subjected to b' competition of an exceptlOnal nature. In trymg to· 
help them, however, plcase do not allow my in~erests to be negl~cted. 
Please remember that I form the largest proportlOn of the popllla~lOn of 
I d· d 1 contribute a great deal to the revenue, ?oth of the lmpenal and 
o~ t~e 8~ocal Government, I have no grievance o.go.mst them; by li.U !Deans 

. t t· In fact I want as many of ·them as are pOSSible to 
gIve t~cm pr? tec 10n. But wh~t; I do submit is that self-interest is the first 
come lllto eXIS ence. h Id . t . .. se tl . . d I do not want that these gentlemen s ou gam a my expell 

HdllgI an . f tl sure that even they' themselves will not want ~hat they 
&.n . am p(.r cc Y I .t them ask and let them get a faIr propor-
~lould be fed at my ~xp~ns~hichl this Dill would be judged by the Assembly 
tlOn, but the stil?dpom\ Y when it comes out of the Select Committee will 
and by the olltmde pub lC t I I the manufacturer at the expense of the 
be this: Did the Go,:ernmdid i~e J~al fairly with both these clusses, because 
a.gricultural commumty~: reat importance to the Government. I would. 
both these cla~es are a~t from any consideration of .T al?an, apart. ~m 
therefore! subI~nt that Brand and apart b:om the cons~derat10n o! &.~y .other 
anv cons1deratlOn ~f Eng t' 'les may come I' want that the cntenon that . Co~try from' which these ar 10' . 
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I have just submitted should be the 'only criterion upon which the good 
or had results of this Bill should be judged. I said that I had no objecti(~m 
to this Bill going to the Select Committee, but I have ~ great grievance of 
the Select Committee. I never had the honollr of serving upon these Select 
Committees as I was never able to do this extra work fol' reasons of hcalth. 
But after hearing what happcns there, I am glad that I was not able to 
.serve on these Oommittees. They sit on Sundays 6.nd on holidays, but I 
do not mind that 80 much. What I do mind is that the members of the 
Select Committees do not· get the mat.erial. My friend, the Doctor, who 
is neveT happy except when he gets bundles of materials which he can work 
up and ask for a black board to show the result to this Assembly. has been 
hammering at the Government Benchey for these reports 6.nd they are not 
'even here today. Evidently there has been some sort of an inquiry by the 
President of the Tariff Board and by some gentleman who is connected with 
<the Commercial Iutelligence Department. These gentlemen have submitted 
·8 report. Is that report sacrosanct? My Honourable friend, Sir Joseph 
Ebora, said thr.t he would supply the members of the Select Committee 
·with relevant figures. But who is to decide what are relevant figures? 
:1 have no doubt that my Honourable friend judges things with extreme fair-
ness, but, then, as long as he has not become infallible, we cannot accept 
.his opinion. HE:l is lia.ble to make mistakes. Judges of the High Court m6o'ke 
.mistakes, Their Lordships of the Privy Council make mistakes, and, as a 
·.cynic once observed, what t.hey say is law, because there is no appeal against 
-them. I know, Sir, that my Honours'ble friend, Sir Joseph Bhore, has 
'brought great credit to India. I know the quiet, nice and persua.sive wUoY 
in which he puts his case so that you may think it is all innocent and 
nothing else. But, Sir, even be will allow a little bit of opportunity to 
us to judge for ourselves which is relevant and which is not releva.nt and 
-what is the cumulstive effect of the relevant and the irrelevant portions of 
the report. The question is whet.her he would be able to justify this action 
'being taken apart from the interests of the agriculturists themselves. 
'These records are not private Bnd secret documents; they were intended 
for our use in the Assembly. So I submit that the whole of the report 
l1hould'be made available to the members of the Select Committee and 
not only those portions which the Government of India may think to be 
relevb'Dt. I suppose the other gentleman, who is an officer of the Govenl-
ment of India. knew even better than the President of the 'fariff Board, 
because the officia.ls are infallible. They are alwa.ys in the right and we are 
always in the wrong. So. we do not want to waste their time by finding 
out the relevant portions of the report snd thereby also waste so much 
stationery because, I take it, they are all being printed. So, irrespective of 
the question whether these things are relevant or not, I would appeal to 
the Honourable the Commeree Member to place at our disposal all the 
materials and in the Select Committee not to hustle our friends. The 
difficulty is this and I was confrop.ted with it and I protested against it 
with all the strength at my command that when once you go to the Select 
Committee, the ext,raordinarv doctrine is enunciated and this was the case 
during the discussion on the "Reserve Bank Bill that. the Select Committee 
being t.he Agent of the HOllse, whatever they say we have got to agree to 
them. It is better for all of us to walk out r.fter once appointing a Select 
Committee. According to the testimony of my Honourable friend. Mr. 
Mitra, the Select Committoe is hustled in its work and so it gets disgusted 
and says: "All right, you take what you hke". Of course it is well known 
when a man is hustled time and again over a work, he has no heart in 
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it and ss.ys to these gentlemen who want to get the work through: "You 
take whatever you want". We all know how the Select Committee is 
forced to agree to the proposals made by Government by adopting this 
attitude. In view of that du.nger and in view of the fact that a heavy 
responsibility lies upon the members of the Select Committee, I appes.·l to 
Government that they should supply all the materials to the Select Com-
mitttle and give t,hem adequate time. We have not got all the resources 
~at the Government of India with all tlleir highly paid stafl has got. My 
friend, Mr. Mitra, and myself h",ve not got the stafl. We do not under-
stand these things. As mention~d by my Honourable friend, Sir Abdur 
Rahim, this is a most difficult and complicated problem and we, not having 
been trained to this sort of thing from the beginning ot our lives, have got 
to make it up at any time. We have not got a trained bud experienced and 
efficient staff behind us to put us in the way where we go wrong. Conse· 
quently my friends in the 8elect Commlttetl will take a certain bmount of 
time and so all the materials which the Government have in their possession 
must be placed 6.t the disposal of the Select Committee if they are to come 
to a proper conclusion. I havA no doubt that the Honourable the. Com-
merce Member, with his great tact and judgment, is bound to come to the 
right conclusion and, if he errs at all, I hope it will be on the side of the 
people and not on the side of the Government assuming that the interests 
of the people come m con:fl.ict with the interests of the Government. I 
'hope he will have a soft comer for the people from whom he always tf>KeS 
'money on one occasion and another-if not he, BOme other Member of 
Government. 

Lastly, I would join with my friend. Mr. Mitra, in his complaint. I 
find that the hosiery industry has been dealt with by the Tariff Board and 

.Jor some consideration or for some reason, which has not been made fully 
apparent to us. except thtlse four lines in the Statement of Objects and 
Reasons attached to the Bill, the Government are now trying to impose a 
burden upon the consumers of the product of this industry. Government 
may be perfectly right. But I do not know and I have got no materials 
before me to say whether the Government 6.re right or not. Unless all 
the evidence is placed before us, I cannot say anything. As is evident 
from the extra.ct read by Mr. Mitra, the Government bad·a discussion 
about this in the conversations which they had with the Japanese Dele-
gation. If any portion of this discussion or if the Tariff BOford Report, 
which is the convenient official formula, would be against public interests 
. to be made available to the members of the public, by all means do not 
do it. But it is an extraordinary position that the Tariff Bo&.Td is appointed 
to go into the question and make a report, I, a member of the public, am 
not entitled to see the report. Why, because it is against my interest. 
All the same I .have got to pay. It is all right if those gentlemen, who 
lceep the document aw6.Y from us, are called upon to pay and I be allowed 
to go scot·free. I would not mind that. But they are keeping back a 
report which they say it is against public interest to divulge. As it happens 
in a Court of justice, the judge ml!.ims a llftstake and the party has got to 
bear the cost. So these gentlemen keep back the p6.pers and would not 
allow us to come to th~ right conclusion upon the materials available with 
the Government. Who is to bear the burden? It is I. Consequently I 
would appeal to my Honourable friend, the Commerce Member" that these 
papers should be made aVlLill;l.ble in full, not only to the members of the 
Select Committee, bllt, 6,'lso to the HOllse, because when the Government 

.go about asking this House to agree to a proposal. there is no reason why 
.all the materials "hould not be placed before the House. The Government 
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come to this House awl aakfor its support. I 8ay that you have got to-
place before the HOWIe all the materi6is in original and Rot in a mutilated 
ror.m,-I am not using this in an offensive manner,-and not any bbstiract 
of the documents whieh the Government consider relevant but which we· 
may not con8ider relevant. The Government might for aught I know con-
sider a document as irrelevant and ml>-y not place the 88me before the 
House, but we may consider the same a9 rele\'ant if we are to come to· 
the pro~er conclusion. With these words, I commend this Bill not to the 
. Select Committee. but to the tender mercy of my Honourable fmend, Sir 
Joseph Bhore, and those officials who may sit with him,in order to help 
us to corne to a real, just and impartial conclusion upon the most difficult 
'lind complicated issue involved in the Bill. 

Mr. S. O. Sen: The motion of the Government is that the Bill be referred 
to a Select COUlmittee though there is an amendment by Mr. Maswood 
Ahmad that it he circulated. But, so far t\S I can see, thc majority of 
opinion is for sending the Bill to the Select Committee. Under the cir-
cumstances, it is not neoessary for me to speak at any length upon the 
merits or the demerits of the Bill. There are only 6' few points upon which 
I may be permitted to 88y something. Mr. Ghuznavi in his speech said 
that the hosiery industry was not a growing industry and that it could not 
supply the ntleds of lndia aud therefore, it was not necessary to have any pro--
:ti.ectiv.e. 4uty or any duty Bg6iWlt J·apanese gooes for protecting the industry. 
Probably Mr. Ghuznavi has forgotten his younger days when he was the 
proprietor of a Swadeshi Stores in Calcutta. If he remembers, he will 
know th".t one of the commodities sold in his stores was hosiel'y prepared 
by the people of Bengal. Probably he has forgotten that 61; that time 
hosiery was considered as one of the cottage industries in Bengal. But for 
the Japanese competition that industry would have been a household in-
dustry in Bengal. My Honourabla friend, Sir Abdur Rahim, was not then 
in Bengal 6nd so he is not competent to say anything about the matter. 
So far as the industry is concerned, my Honourable friend, Mr. Ghuznavi, 
considers that it can supply only2B per cent. of the needs of the country. 

1Il' ..... S. GhaaIIIri: That is not 1Il1 s,.tement. It is the statement 
made by Government. 

Mr. S. O. Sen: At any rate my Honourable friend quoted it with ap-
proval. In my opinion the Government stlOtement is an under estimate. 
The GovernuJellt have taken iuto consideration only 45 or 50 factories. As 
a matter of fact, they have not taken into consideration the cottage indus-
tries of the country, namtlly, how many machines in India at the present 
moment, specially in B~Ilgt>:l, there an~ which are prepared to manufacture 
hosiery if circumstances are beneficial to them. 'rhere are about 600 factor-
i~s in India which are prepared to manufacture Ilnd which used to manu~ 
iacture hosiery in India and they Ilre aU controlled by power. The Govern-
went have not in their posselMiion any report as regards all the factories 
which manufacture goods WIth power and they have got very meagre 
information about the matter. So f .. r as hosiery trade is concerned, I may 
say that hosiory manufacLurers in this country can, if this Bill is passed 
withi~ thr.ee m~)Dths, sUPP,ly over .GO per ccnt. of the nee.ds of the country. 
That IS one pomt. Mr. GhuznavI has lllade another pOlOt, namely, what 
about the dealers sud importers? \Vhat is the number of these dealers-·-· 
and what is the number of these impurters~) The importers are about five 
or ten and the dealera may be about 100.. That is my experience ot 
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Calcutta, but what about these importers? According to the practice 
ordinarily known in Caleutt6.', these importen generally import those goods 
for others, They are merely agents who import the goods; and if they 
are importen, they are amply protected by the Indian Tariff Act under 
which sellers can get this duty from the purchasers, Moreover, the con-
troversy about the protect.ion against Japanese competition caiue to its 
height more than 18 months ago and any prudent importer would have 
provided himself against any new duty by some provision in the agreement. 
With these words, I support the motion for a Select Committee. 

Xr. Amar Bath Dutt: Sir, I rise to offer a qualified support to the 
motion before the House. I use the word "qualified" advisedly, for in 
the first place I must 9ay that in spite of the lapse of three decades when 
tile doctrine of free trade hegan to be assailed by protectionists like Joseph 
Chamberlain, 1 huvE' not ceased to be a free trader even now. Sir, brough~ 
up in thc school of Fawcett's political economy, I think there are still 
some like me who stick to the principle of free trade. And what does 
t.rlis free trade mean:' I think it will not be wholly irrele"ant if I only put 
my standpoint before this House briefly. Protection means warfare between 
one country and another, or one nation and another. In this world of ours, 
I wouid like to see nations and countries living peacefully for the common 
good and benefit of each other, instelld of antugonising each other by 
adopting protection. Each one ought to help the other as best as he Can. 
1"or, after all. when we are all dead und gone, the memor" of this strife 
will rem(\in and will create bitternesR among posterity. . 

111'. B. Daa: You are reminding me of Gladstone. 
Kr. Amar Bath Dun: I do not know; you pay me a high compliment, 

but perhaps you do not mean it. It seems that my friends over there 
with their new political creed have a better undentanding of these things 
than I myself have. But apart from that, when we find that in this 
unfortunate world of ours there has been protection in every country, 
and each country is trying to save itself from the onrush of goods frolD 
ather countries and thereby save its labour and also its capitalists, and 
Inaia has also committed itstllf to a policy of discriminating protection. 
T think I have no .lther alternative but to accept thnt principle so long 
8S this principle of discriminating protection continues to be the policy 
of the Government of India. That being so, I think it is our bounden 
duty to support any measure th!l.t offers any help to our industries. But, 
Sir, I have another complaint. The facts that are mentioned in the State-
ment of Objects and Reasons of the Bill are, "a competition of an ex-
ceptional nature which ha~ proved p, menace to their continued existenca". 
Sir, we have to take this as a state of affairs which is correct. I would 
l1ave much more liked to have materials before me to enable me to come 
to an independent conclusion about this !)'latter. It may be that my 
judgment would have differed from the judgment of others, but at the 
same time if you ask me to vote for a certain measure, if you ask me 
to do a certain thing on certain grounds. it is but ·fBir that you should let 
me know what the grounds are and on what facts those conclusions are 
based. Sir, it is somewhat of a problElm that we have been asked to' 
solve and I think no one in this House is better fitt.::d to solve problems 
than my Honourable friend, Dr .Ziauddin Ahmad, the great mathema-
tician.· ·We are given 'urtain 'facts and· then we are asked to do· some-
thing.· 'WtS have to :ai911riie'tbMe 'facta·; 'W'-e have to 8118ume the~t; 
~ea8' (If: the' 'coBclulioits 'that a1e in the Statement of Objects and. RUlona 

c 
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of this Bill. That is too much to ask of us. If we have been brought 
here to give our views on certain matters, we should have the fBoOts before 
us before we can give our views. Weare not in an examination hall where 
we are nsked to give answers to certain questions. In fl\ct, a boy of 12 
:ye.a.rs can answer this problem. Given these facts, i.e., an exceptional 
competition, will you give protection, provided the policy of Government 
IIi one of discriminating protection? I think the correct answer, the only 
answer and the invariable answer which everyone would give, be he 
a. layman or an economist or a commercial magnate or even a represen-
tative of labour, will be in the affirmative. What was the necessity then 
of askinG" us to answer a question whiC'h can be answered by a layman 
and a man in the street? What was the necessity of asking these 144 
Members of this Legislature to answer this problem, and a very simple 
problem? So, Sir, I beg to submit that we should have been supplied with 
materials to know how far these or any other industries require protection 
from unfair competition by other countries. This is our grievance and 
this grievance has been reiterated by more than one speaker. I hope that 
in future Government will supply us with facts to enable us to come to 
an independent judgment for ourselves in these matters instead of asking 
us to rely upon their conclusions. 1 ha"e the highest respe<'t for the 
conclusions that might have been arrived at either by the Tariff Roard 
or, for the mHtter of that. bv the Honourable the Commerce Member 
and his Department. Rut, at the same time. to err is human and I 
think even my Honourable friend, the Commerce Member, will not sny 
that he possesses RlI amount of intelligence which cnables him not to 
com~ to wrong conclusions at Ilny time. That heing so, 1 Bubmit it 
would have been better if we had had nn opportunity of knowing all 
these things and. to the best ~If our ability, offering him our advice 
and saying whether the conclusions were correct or not. In the circum-
stances, we have no other alternative left since he says that there is a 
menace to the continued existence of certain industries in this country and 
t~at immediate relief is neaded-I think we are obliged to give our quali-
fied support. to the Bill going t.o the Select Committee where, I think. the 
tnatters will be thrashed out fully. With these words, J support the motion. 

IIr. President (The> Honourable Sir Shanmukham Che,tty)": With regard 
3 P.M. to. the complai~t ~nde by th~ Honourable Member, Mr. S. O. 

Mitra, the ChaIr thmks there IS some point in what he haR Raid. 
If the report is to be submitted wit,hin one week, it menns it ought t.o 
(lome before next Friday, which in its turn means that the Select Com-
mittee will have only one day for sitting on this Bill. Therefore, the 
Chair would have no objection if some Member moves an amendment. 
The Chair would suggest that the amendment might he that the report 
should be presented not later than Monday, the 5th February, in which 
case the Committee would have next Friday and Saturday also. 

lIr.lluhammad Alh. All (Lucknow and Fyzabad Division.: Muham-
madan Rural): Sir, I move: . 

"That iD tbe origiual motiOD, for the wONl. 'within one week' the word. 'not later 
tJJaD 'lae 5th February, 1934' be substituted." 

. "It is the ~eDoe of. alltboae whe ~"Ve . .,... on Select Comrnitt".eeJ 
that 'ilbey a~ h~ecl. But w.bere.ucb iqloIW.nt matte ... are takeD .. 
8e1~ Committee, It is not 0lIl,. thaI;,~ .., lIMItled, :1tut ita1ld' hap .... 
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"that if we happen to discuss matters at great length, tben we are told 
'''We hav£' no time; you must somehow decide this question in so many 
,days", and thus the members of the Select Committee, although they may 
raise a voice of protest, almost always have to succumb to the influences 

. there. Now, Sir, this Tariff Amendment Bill contains about 40 items and 
these 40 items have perhaps been decided in less than 40 days. Sir Abdur 
Rahim has told us very lucidly and clearly today what should be the 

. criterion, what should be the ways and means, how we should arrive at 
conclusions on such important matters as tariff rates. But those prin-
·ciples are generally forgotten when these matters are considered. We have 
heard the Honourable Sir Joseph Bhore the other day saying that his 

·object is not to put protective duties: and certainly if we had known that 
his object was to put prot~ctive duties We might have supported him whole-
heartedly .... 

• 
The Honourable S1r .Toseph BhCire: I am /Afraid my Honourable ,friend 

is entirely mi8represeuting me. 
Xl. Muhammad .Azhl.r . .Ali: So far as I remember, this is what I heard. 

If it is not a protective duty, and if it is not a revenue duty, then I would 
like to know what duty it is. Th':lt is the question which I put to my 
Honourable friend, and, jf I am wrong, I would like to be corrected. 1 
.again ask my Honourable:! friend, what duty it is. Does he give Any name 
to this duty or is it a nameless duty? If my friend wants that the con-
··ditions und the price level of 1\:130-111 sbould be restored, by these duties, 
I do not see :my signs of it. The country is bewailing the present con-
dition of price level and, I am sure, that the cultivators and consumers 
will suffer to a very great extent if tbese duties are put. The duties will 
be cit.her ad valorem uf Iilpecific at su much pel' dozen. If it is the latter, 
at IilO much per dozt:.n, then I think it would diminaw cbeaper article": 
'but here I find that cheaper 61-ticles are not eliminated; as the Leader of 
the Opposition put it, even earthen ware are included. Our impression 
·on this side is tha.t the only object of this Bill is to eliminate Japanese 
goods and not British goods. By the Ottawa Pact we have helped the 
l.lmpire goods: that meRns tha.t by giving that preference of ten per cent. 
to the Empire goods, we eliminated the Europea.11 goods as well. It is 
not only a question of Japanese goods. and I would like the House to 
understand that it is simply to help the British goods and nothing else, 
thut this Bill is brought. That is how I read this Bill. There may be 
people who read otherwise, but my point is this: that if this ten per cent. 
preference were not given, then the consumers of IndiQ would have' at 
least some time and some rt'llpite in their present condition of trouble. . But 
I find that hytbis Tariff Rill we are eutt.ing our own throats and the 
throats of our countrymen. With these words, I move my' amendment. 

Mr. PrNldeDt (The Honourable Sir S'hanmukham Chctty) : The 
question is: 

"That in the original llIotion for the words 'within one week' the words 'not later 
than the 6th February, 1134,' be 8ubstituted." . 

The motion W8S adopted. 
ft, BODOlll&ble Str loup JJhare : Sir, .,s there seems to be 8 very 

teneral desire in t1U.J :f!o\lse tha.t tbia wea.aure should proceed to Select 
:99mmittee, J !lo. n9,t thinlt ~bvJ; I ~~ c,Ued UPon W malte a very eleibo-
r~ statement in ,~efcplce of .'141 POBltiQ~ o.r Po v~ eJa,bor$te QDJwer to tbe 
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criticisms which have been raised. I must make it quite clear, of course,. 
that I oppose the motion moved by my Honourable friend, Mr. Maswood; 
Ahmad. The measure has been before the country over a month, and I 
submit that that should be long enough for interested parties on both 
sides to make their views known not merely to Government !)"It to Honour-
able Members of this House. Then, also, if this measure were delayed, 
it could not be taken up before the Simla Session. What does that mean '? 
That means that an opportunity, B very big opportunity, would be given 
to the importer to flood the markets of the country and to render illusory 
nr nugatory for a ver:; long time to come the ultimate protection that may 
be given by this BlIl. I must, however, congratulate my frienel, Mr. 
Maswood Ahmad, upon the convert he has made, because, if I remember 
rightly, my friend, Dr. Ziauddin Ahmad, said that he had been converted 
to the views of Mr. Maswood Ahmad. I am afraid, Sir, however, t,hat 
the guru will find a grent. dpal of trouble in controlling his chela. 

As regards my friend, Dr. Ziauddin Ahmad, I can only say that he 
delighted me, as he always delights us, with the perfectly ('harming in-
consistency of his speech. Quite t~o-thirds of his speech, I think, WRS 
concerned with a tirade against protection and the neglect that we had 
heen guilty of in respect of the interests of the consumer. 'l'hen, Sir, thll 
remaining part of hiB speech suddenly took anot,hel" turn. He turned upon 
me and said: "Why have you given this totally inadequate protection to 
sugarcandy? Why have you omitted soft sugar?" Well, Sir, when 
thinking over it, I came to an explanation of this inconsistency, and thf' 
explanation, it seems to me, is this, that my friend must have among 
his constituents both consumers and producers, and when the ('onsum('TS 
".ome to him and say: "Doctor Sahib, what about your st·eech in the 
Assembly",-he will be able toO say: "Read the first portion ana neglect;.' 
the second", and when the producers come to him, he v'ill flny: "No, 
no, read the second portion and don't pay any attention t(, the first". 
(IJau~hter.) Now, Sir, my friend did make one importrmt remark t.o 
which I think I should reply. He said that protection should lIot be given 
for the benefit of millionaires, but for the poor. But may I remind him· 
that is exaotly what We are attempting very largely to do in this Bill. 
U he does not know it. I would point out that B very lar/!:e proportion of 
t.he hosiery industry is a cottage industry or a small scale industry. r 
have myself seen more than onA such small factory in r..ompany with 
more than one Member of this House. Then, Sir, take soap. I think 
t,here is no one in this Housfl who does not realise that soap i~ Rctuallv 
t,o (\ large extent. II. cottage industry. But" Bir, if my friend did not knoVl" 
of thoRe two instances, he surely knows something about sugarcandy,. 
qbout which he has made so many represent,ations to 1"1e in perROTl. 
'rhat, Sir, is s1lrch a cottage industry, a small Rnale induHt.rv. if flV/,l'" 

t,bere was onf'!. . . 
Now. Sir, my friEmd, the Leader of the Opposition, said that he failed 

toO gat,her Bny very ('.lear impresSion of t.he ?~ject or tt;BSOll (If th.is 
measure. I cannot, I am afraid. be. more. exphmt than I Lave been ID 
mv speech in which I commended thiS motion fo~ a r~feren~e to. B Select 
Clommittee. Perhaps when that BPEl~c,h appears 1D print,. my frlen.d m.av 
Slet a larger measure of light upon tl)e object and t~e re~RI)n of tIllS Bill. 
hut I would aSK Honourable Members .to take .thelr mIDds back .to t~,.,. 
Safeguarding Aot which W88 passed a httle less than a year ago In this 
House. The· objeot of that mealUre,--and I say it wala L"leaB\11't~ whir.)., 
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-was universally approved by this House,-the object of that measur~' 
was to enable Government to act; at short notice in defence of industriel! 
which were being subjected to abnormal competition under exceptional 
-conditions. It gave the Government power to impose 3pecial rates of 
-duty against imports from foreign countries which were for one reason or 
a.nother a.ble to sell their goods in this country at exceptionally low ratep 
Well. ~ir. as I explained before, this measure has preci-,Jely the same 
ohject. It is really,-I may repeat/ once again,-it is really very largely 
intended tIO !!ccurc the restoration of more Or less normal competitivt' 
tIOnuitions. It w~.s with sineere regret that I heard my friend, the Leader 
of the .Opposition, suggest that this measure might possibly have been 
·(loneeived rather in the interests of Great Britain than of the industries of 
this country. That suggestion was repeated in more emphatic language 
by an Honourablp Member Bitting opposite. Well, Sir, I am quite sure 
that if my friend had read this measure with any great c'~re, he would 
have been thf' first to regard that suggestion as absolutely fantllstic. But. 
I will say this thnt, if that is the general impression of this House, and 
if it is the gcmcral impression outRide t.his House. I am perfectly ready 

.toO wit.hdraw thiR mensure 

lIIr. B. DaB: Certllini:y not. 

The Honourable Sir Joseph Bhore: Now, Sir, the ~~eadAr of the 
'Opposit,ion /lnel Mr. Ghuznavi and als(I my friend, R.a.ja Bahadur 
Krishnamachariar, made one quite relevant point. They said: "What. are 
you doing-you are raising the price of certain manufactured articles, but 
what, are you doing to raise agricultural prices in this country?" That, Sir. 
it> 0. very nomplicnted matter indeed. but. if you ask me what Government 
118ve hC1en doing in this maiter, I will give you a reply. I would draw your 
attention to the Wheat Import Duty Act. The effect of that hM definitely 
becn t,o arrest the fl111 in prices. I would draw your attent.ion to thl1 fact 
that we have endeavoured. through our aATeement with .Tapan. to secure 
11 secure market for something like one third of t.hA Clotton crop of this 
oolmtry. I would draw your attention to the fact that under the Ottawa 
A e-reement , there have heen enormOUR inClreases of exports to the United 
Kingdom in such ~rticles as rice and linseed. 

Sir Abdur B.ah1m: By how much has the price risen, may I know? 

The Bonourable Sir oToBeph Bhore: I have not figures with me here, 
and I should nob like to give the. Honourable Member a. reply which may 
not he st.rictly accurate. 

ltaJa Bahadur ,G, ErilbDamacharlar: The price of rice DBs gone up by 
one anna, i 

The Bonourable Sir Joaeph Bhore: But at any rate your goods have 
hAen sold whillh otherwise would never have been sold .. 

Then. mv friend, Sir Muhammad Yakub, raised another point. He 
saiil: "What about exempting those contracts which were entered into 
before the measure came into force". He quoted a reply given by my 
honoured predecessor, ,Sir George Rainy, and I would submit to. him 

·thA.t Sir George Rainy's reply is a complete answer to that. particular 
...question. But, Sir, I would give the House a. further "Dswer. I have 
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it on absolutel,\' authoritative information that, one single contract which 
has been placed in Japan and which, I take it, would be affected if we· 
granted such exemption amounted to no less than 11 million dozen 'pairs, 
and I am perfectly certain that if we granted this loophl)le we should 
Boon find it increased to such 0. very large aperture that the 'whole place 
would be flooded, and our object for the time being frustrated. 

I do not think, Sir, -there are many other important points for me to. 
touch upon at this stage. I would like to say that I am quite convinced 
that ~y friend, Mr. Ghuznavi's advocacy is perfcctly impcrsonut. '1 hRve 
exammed the little vests that we were shown ihis morning and I am per -
fPlltlv ClI~rtll.in that they would never encircle his generous person 
(La ught,er . \ 

T need only refer now t.o the quest.ion of the Select. Committee. I 11ID" 
grellt,l~' indehted to mv Honourable friend, the Raja Bahndllr, for all thl\t 
he said about me and I Cfln give him Rnd other Members who are con-
(lernen in -thi!l question, the Rssurance that, when we come to discuss this 
matter in the Select Committee, no information that, anv member of the 
Select Committee considers relevant and which We are' ahle to pl'Odllc~ 
shRIl hll wit.hheld from them. T ilo not t.hink T can Ray anything more. 

IIr .•• II. Joshi: What ahont MemhcT!I? 

'!'he Honourable Sir Joseph Bhore: The, M(,mbers will hav(- to wKit, 
until the Seled Committee have finished its work. 

1Ir. N. II. Joshi: The Bill will not go through easily. 

The Honourable Sir Joseph Bhore: I think that leaves Inf. with very 
littlt~ more t.o say. I want to make it perfectly clear that Government 
have no hidebound ideas in this matter. They are open to argument. 
Thev wish nothing better than that the scales .should be perfectl,v evenly 
. held' as betweEm all t.he int.prest!! in this country and I hope that. RR a. 
result, of our deliberations in the Relect Committee, we shall be able to· 
satisfy the House that the Bill, alii it emerges, is a perfeetl,V fair and 
reasonable mARsure. 

Mr. Muhammad AzJ:I.ar AU: What about the Tariff Board report? Th~ 
Honourable Memher has not said anything about that? 

'!'he. Honourable Sir Joseph .hore: If my Honourahle friend will refer 
to the manv Rpeeches made in Simla last Session, he win find an absolutr-
ly <,-om-plete rE1ply to the question which he has put. 

Mr ••• Xaawood Ahmad: In view. of the reply given by my Honourable-
friend, I should like tl\ request the House to allow me to withdraw my 
amendment. 

The amendment was, by leave of the A8sembl~ withdrawn. 
Ilr. P\'fllt4ent (The Honourable Sir ~hanmll~am Chetty):. The: 

Chair would just like to make on~ <?bse",8~tC\'(\ It IS extremely dtfficuIt: 
for an 8.ver"ge Member to underst9nd lD detaIl the effects of 8 contempl1iteai 
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,tariff change by simply reading the BiU. The • Cha.ir is glad t,hat the 
Honourabh the Commerce Member has agreed that in future he would, 
witth every 'Jariff Bill, supply a statement showing all the articles on which 
Q change ill duty is contemplated and also clearly indicating the exieting 
level of cllLy and the proposed change. If that is done, the Chair thinks 
Q grcat tic!Jl of the time of the House will be sQved. The Chair would. 
suggest thl\b when this Bill comes from the Select Committee before this 
House fo~ further discussion, l\onourable Members be supplied with such 
'" copy relfl.1 ing to the items in this Bil1. 

Th, Honourable Sir .JoBeph Bhore: ~Iay 1 sa~', Mr. President, that I 
have Illready had such a statement prepared? I hope it will be in the 
hands of the Select Committee before the meeting tomorrow. As I said 
yest,erduy. I fully realize the difficulties of Members in this matter. lfelt 
the diffiC'1.I1t,: myself and I shall seo to it, to the best of my ability, that 
this difficulty is not experienced in future. 

Mr. President (TJw Hono\lTl\blc Sir "Shanmukbam Chetty) : The 
silltetlWTIT H'II"," lJp supplied to fill Honourable Members along with the 
report. of ~,he l::Ielect Committee. 

The question is: 
"That the Bill further to amend the Indian Tariff .Act, 1894, for certain pul'JlO"ll, 

be refen'ed to a Select Committee consisting of Mr. B. Das, Mr. S. C. Sen, Mr. 
H. P. l\{ody, Dr. Ziauddin Ahmad, Mr. So C. Mitra. Mr. R. P. Bagla. Mr. J. Ramsay 
Scott, Bhai Parma Nand, Khan Bahadur Hajj Wajihuddin, Mr. A. H. Ghuznavi, DT. 
F. X. DeSouza, the Honourable Sir Frank Noyce and t.he Mover, with instructions to 
repOTt not Inter than thp. 5th Feb"uary, 1934. and ~h.t the number of members whOll8 
presence shall be necessary to constitute a meeting of t·he Committee shall be five. II 

The mut lOn was adopted. 

THE IMPERIAL BANK OF INDIA (AMENDMENT) BILL. 

'!"he Hcnourable Sir Georg' SchUlter (Finance Member): Sir, I beg 
to move: 

"That the Bill further to lUDeDd the Imperial Bank of India Act, 1920, for certain 
purposes, as repprted by the Joint Committee, be taken into consideration." 

I imagm(>. tha.t there is DO Moulber of this House who does DOt under-
I stand the }JUrposc of this Bill and its cOnilection with the measure which 

this House passed at its. last EeBsion. It is in fact consequential on the 
proposal to set up a Reserve Bank for India and as such I hope that none 
of its proVisions will prove to be controversial. Sir, I .move. 

Kr. Pread48D,t (The Honourable Sir ShBnmukham Chetty): Motion 
moved: 

'~hat the Bill fort.her to tIIIlebd the Imperial Bank of India Act, 1e11O, for certain 
purpoees, &I reported by the Join~ Committee, be taken into consideration." 
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lh'. ZlaQddiD. .A.b.m.&d (United Provinces Southern Divisions: Muham-
madan Rural): I beg to move: 

"Thall the Bill, as reported by the Joint Committee, be recommitted. to the JoiDt 
Committee, with instructions that the Bill be 80 drafted that the Imperial Bank may 
ceaso to be Statutory Bank "s soon a8 the Reserve Bank is established alld that no 
Statutory privilege should be gi\'oll tC' the Bank unless and until it, agl'el'!s to advance 
money on the security of immovable property." 

I do rot want to make a very long speech. I shall follow the good 
example of the Honourable the Mover of the motion and fini~h ~y observa.-
tions in as few minutes as possible. The object of my motion IS . . ..• 

1Ir. K. Kaawood Ahmad (PahlB and ChotB Nagpur oum Orissa: 
Muhammadan): On a point of order. Is t.he Joint Committee in existenoe, 
and, if so, this motion should be made with the consent of the other House. 

1Ir. Pre(;ldent (The Honourable Sir f,hanmul(ham Chetty): '1'be 
proper way in which this amendment ought to be worded is that a recom-
mendatiou bi. made to the Council of I:ltate that the Bill, as reported by 
the Joint Committee, be recommitted to the same Joint Committee, etc. 
lt is only f formal matter. 

Dr. ZlauddlD Ahmad.: I accept the wording. That was really my 
i.ntention. 'fhe obJect of my amendment ~s thut we should not have 
in this country two .Banks created by Statute. We created the Imperial 
Bank by f:tatute, because the Imperial Bank was in charge of the credit 
of the country and, naturally, a Bank, which is in charge of the credit 
of the collntry, must have the protection of the State. After the estab-
lishment of the Reserve Bank, naturally the credit of the country will be 
transferred from the Imperial Bank to this Heserve Bank and the very 
purpose fn!." which Statutory protection was given to the Imperial Bank 
would cease to exist. You can create one body which may be responsible 
for the cr~dit of the country and that body, in its turn. with the permis-
sion of tb0 Government of India, may entrust the work to some such 
other bankil as it may deem fit, but to create two bodies by means of 
Statutes II; not a thing which is desirable. In fact, I really wanted to 
move that the Imperial Bank of India Act of 1920 should be modified in 
a manner that there should be only two clauses. One clause should be 
that the Act. should be repealed and the second clause should be that the 
Government, of India should be empowered to take necessary steps to 
transfer tbt' credit and the reserve from the Imperial Bank to the Reserve 
Bank; but I had some constitutional difficulties, and, unfortunately, I did 
not have the advice of my Honourable friend, Sir Hari Singh Gour, and 
the only way of doing it is to ask the Council of etate to refer the Bill 
again to th;) Rame Committee so that 1t may have two clauses only con-
'taining the rrovisions I have indicated. The other thing is that I expected "-
today that the Honourable the Finance Member would make out' a case 
for extendjng' the protection to the Imperial Bank, but no case has been 
made out. He only said that it was a. consequential amenament to the 
Reserve !-JIm k Act, but I think the consequential amendment to the 
Reserve B.lDk Act should be that it should cl3ase to exist as a. Statutory 
Bank, becf,uRe we do not want that in the country there should be two 
Statutory Banks. No doubt the Imperial Bank did play B very large part 
during the last fourteen years, but it was not to the good of the country; 
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it has been primarily' to the good of the shareholders. We all know that 
the value or the shares of Rs. 500 each rose to about Rs. 1,500 and that 
they had Lt'en giving dividends of 18 per oent. Bnd that, only reoently. 
their dividend has been reduoed from 18 to 12 per oent. Now. at a time 
when the bank rate of interest is only three and a half per cent., at a 
time when the Imperial Bank is giving only an interest of two per cent. 
on the fixed deposits, it is not desirable that the shareholders should get 
a dividend of as much as 12 per cent, which is about five times the amount 
which the Imperial Danl( allows to its own depositors. So I think it is 
not justifi"ble that we should create .mch bodies by Statute and allow 
them to m&ke exhorbitant profits which do not exist in the case of any 
-other bani{ing concern. Sir. we have been at pains to find out what 
justification could there possibly be for th~ creation of this Bank by means 
-of Statute Why should the Imperial Bank not be treated like other banks 
in t.he ('ollntry? It may be registered under the Indian Companies Act, 
and should be treated just like any other bank in this country. I remem-
ber that on some ocension the Honourable the F~nance Member said, 
I think in eimla, that this Bank provided banking facilities in this country. 
Now, I d:! not understand wha~ bonking facilities the Imperial Bank 
provides !.Id in what way it provides better facilities than the other banks 
of the couJ'ltr.v. In the first place, I say it does not give credit to the 
tenrmts on the seeurit,:v of their (~rops. It does not lend any money to 
the landlorJfI on the scc'urity of their landed property. Now, those are 
the two &'()st. important sections in this country, that is the landlords 
Gnd the tenants, who form nearly 71 per cent. of the total population. To 
these clas.ma this Bank is of no use whatsoever; it does not do any good 
to them; therefore, if you want that the country shOUld give protection 
to a particular bank, then we on this sioe of the Houfle can legitimately 
demand that Buch a bank should give banking facilities to that particular 
indust.ry ,bleh is followed by the ml\jorit~, of the people of this country, 
.that is. l1/.."I"irulture. . Otherwise it will not be possible for us to agree, 
and I think it is unfair of the Honourllble the Finance Member coming 
'before the Legislature ann saying that special Statutory protection should 
be given to this particular Bank while this Bank is not doing any good to 
these land~d classes. In fact, in t,hie particular matter, other banks are 
slightly better than the Imperial Bank; they occasionally do advance 
1ll0ney ')n the security of landed property, but the Imperial Bank by 
Statute cannot do so. Therefore, it is not desirable that the Honourable 
'the Finance Member should come before us and demand that wesbould 
give our R"lltutory protertion while this 'Rank st.i11 continues to pay divi-
dends of 12 per cent. although the bank rate of interest is only three 
and a half. 

In this connection, I would strongly urge. that if it is demanded that 
tlte Imperial Bank should be a Statutory Bank, then a special Branch. 
which I should call the Rural Credit Drpartment, should be establishecl 
in connect; m with the Imperial Bank and a portion of their capital oughti' 
to be devot,t·d to this purpose, that is, they ou~ht to give money to those 
ballhs whidl I should call long-term banks which give loans to the land-
lords on till" security of their property and also to co-operative banks 
which giVo1 loans to the tenants for a <!hort time On the seclJrit~' of their 
urops. Sir, in 1921, the Bank had nine crOMS of Government securities, 
and now t,hp. Government securities have gone up to Rs. 40 crores-I am 
told, 46 crores. Now, since the Bank has got such a large amount of 
Government securities, will it not be reasonable for us to demand that at 
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least a portion of it ought to be invested in the shape of loans to land. 
lords and tenants directly or through land mortgage and co· operative bBllks? 
Of coJrse the thing is that Goveroqlent securities arQ Dot really a novel 
form of investment for which we ought to create a bank by means of a 
Statute. There are always a number of people who are always willing 
to buy SU(!!l securities. You do not want a Statutory Bank only for this 
purpose, that it may help to buy Government securities. Now we have 
created a Reserve Bank, and if, in order to keep up the prices of these 
Govemmew. securities at a normal level a Statutory Bank is necessary, 
I suy t,hat the Reserve Bank serves that purpose and it is not necessary 
to create a second Statutory bank for this object,. So far, I have shown 
that 8S regards the landed interests, this Bank is of no use to them 
whutsoeve,\ and it is quite unnf>ecssnry.· to erent.e hy means of E!tatute a 
special otll1k which may give fat dividends to its shnreholders of some-
thing like ]2 per cent. which they are giving now. If we giV() any nssist-
ance from the public funos, we ought to give it to those hanks who give 
in thoir tnm assistnnc<' to t,he ))cople of this country, and the people of 
this couniry really mean the agriclllturiRts, hecRuse they form the bulK 
of the por{llution, Therefore, I It!~ain f'mphasi7.e that if ""e create this 
Bank bv m£lnns of a Statute and continue the Imperial Bnnl{ of IndiA Act, 
1920, then one of the important conditions which should be imposed on 
this Bank ;s that it should r.relli;{> a Rural Credit Department and should 
reS(>fve ,_,ertain funds for the benefit of the landlords and tenants, which 
mav be g',ven either directly or through land mort~age and co-operative-
bru;b nnn the whole Bill should be redrafted with this object in view. If 
the authorities of the Bank, however, are unwilling to agree to assist thE' 
hmded r.losr.es, then we on ollr side Rhoulci press the !Joint that they do 
not cieservc- [tny Statutory assistance and any &.'tatutory protection from 
the IJegislnture and from the country. 

The next point which I would like to press is this. Of course, we cannot 
press it in the case of the private banks. They are at liberty to do whatever-
they like, but in the case of the Imperial Bank which asks us for Statutory 
protection Md which nsks us to legislate for them, we have every right to 
demand the facilities for 1·he transmission of money from one place to· 
another. In this connection, I would like to remind the House that in 
England a cheque can be cashed at par at Bny bank. If you take a cheque 
from one bank and present it to any other bank, it is always cashed at par. 
But in India cheques are not cashed at par. Unfortunately, the Imperial 
Bank is not following the noble example of a first class business. They are 
following the example of the third class hawkers by having different rates 
in different places. I took some pains to find out as to what their rules 
were for discounting a cheque, and I was told that in some places the" 
~ave four annas per hundred with a minimum of eight annas and in other-
places ~here is no such .minimum. If you take a cheque of Rs. 10, then 
they will not deduct a dIscount of four annas, which means four annas per' 
eent., but they will deduct eight annas. Whatever my friend may say 
about it, he will say from a theoretical point of view, but I have really 
suffered. and paid to the Bank. When they charge me in this way, I have 
every nght to c~ll. t~em swindl~rs, because I ~ave lost. the money. We 
can understand It if It has a uniform rule, but If you Wlll make inquiries, 
you will find that in BOme branches the rule is that the minimum disaount> 
is always fixed and the rule is that, if you take a cheque even "for Ra. 10~ 
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they will charge you eight annas under the rule that the' diBeount is four 
annas per cent. with a minimum of eight annas. Again, if you take a 
cheque for a thousand rupees, then you have got ditlerent rules in ditlerent 
branches. I have got a letter from my own branch where I actually paid 
foul' ann as pel' cent. only three clays back on n. thousand rupee cheque. They 
said that t.he rule is two annas pel' cent. if tM sum is for IW. 1,000 or 
above with a minimum of Rs. 2-8-0 and, therefore, I must pay discount 
for a sum of Rs. 2,000. This rule is not observed in every branch. So, 
when a Bank which has got Statutory provisions makes ditlerent rules for' 
ditlerent branches, it is not following an example of a first class business, 
but of third class hawkers by making different rules in ditlerent provinces. 
I have every reason to complain against this practice, as I have lost thou-
sands of rupees because of the rule of minimum discount. 

Sir, the next point which I should like to make is the differential treat-
ment shown to the members of the statl. Here I have got a copy with 
me of a report and I am not going to read out the whole of it, because I 
propose to follow the sweet example of the Honourable the Mover to be 
very brief and to finish it as quickly dS possible. I will, therefore, only 
read one or two passages from this report. The report (on page 8) deals 
with the salaries of the statl. I believe this report is in the hands of every 
Honourable Member: 

"Whilt> the RanI. ha~ thus bel'n stuhbornly refusing t.o prnvide eVl'n a livinp: wap:e 
to the vast nUlllhl!r .,f its Indian employee~. it has provided f01" the Io:uropean IItaft 
and 1\ handful of Indinn offiel'l'R 8alarie~, allowalll'l!s and nt.her· amenitil'll which Imt to 
shame even t.hp. L"" CON'essions. M:H1Y of the a,lIowarl('ell ,,·hioh thl' r1l'ri('al starr of 
the Bank of Bengal and the Imperial Bank used to enjoy in 1927 have been withdrawn 
altogether, The comp8llllionate allowance granted to the widows of the deceased 
employees, ovprtime allowance, holiday allowance and all these things have been with-
drawn."1 ' ' 

Then. comini to the seourity of the servioe, they say: 
"That apal't from t.hese diRmis/lals. the Rank follows another method of discharging 

the employees, that is tbe method of forcing them to retire before time." 

Then there is a full paragraph about insecurity of the service, which I 
need not quote. My submission, therefore, is that if we oreate a body by 
means of t.he Statute. it if! the dut:v of the Legislature and of the Govern-
ment of India to see that the servants employed by that Statutory body 
are adequately safeguarded and this matter should not be left entirely to 
the shareholders or the Directors or the Governors as in the oase of the 
private banks. Had it been a private bank, we had no right to interfere 
with it, but as this is a l?ank created by a Statute, we have got every right. 
~ see that the interests of the employees Bre adequately safeguarded. I 
next come to page 8 where comparison hus been made between the Euro-
pean and the Indian employees. The report says: 

"Tn the Bengal Circle. thore al'l' ])0 Europeans and 10 Indians; in tlle. Bombay 
Circle. there are 68 Enrc.peanR and 8 Indialls: it! the Mndras Circle, t.here are 5(}' 
Europeans and 9 Indians; in the Central office, there are 9 Europeans and no Indian. 
Total 237 Eu~opeans and 36 Indian~. The authorit.ies make much of the fal't that for 
thp last two years no European nfficer has been recruited but as a matter of fact 
many years will elapse to find proper work for t.he Europelln oftice1'8 already taken in." 

. That is what the rep~rt says about disorimination: There is only one 
sentence more which I would like to read. from this report about the 
discrimination between Indian and European staff: 

"The Indian Directors are powerless even if they have the will to pr()~ct the 
iuter'6ts of the Indian staft. They a"(1 mere 'Ouppeta in the handa of the Mal\aging-
Governors Bnd the Secretaries of the BR·nk. 'l"hey cannot .IIS8ert against the pohcy of 
the Bank. Tbia i. an evil common to almost all the Shareholders Banks ... 
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I may add, including the Reserve Ba.nk, which is to be established in the 

near future. 

This is the opinion of the staff of the Imperial Bank and this I have 
quoted from their report which probably everybody has seen. 

The Honourable Sir George SchUlter: Would my Honourable friend tell 
us wha.t he is rea.ding from? He says he is reading from an official report. 
I do not know what he is referring to. 

Dr. Zlauddln Ahmad: I can just pass it on to my Honourable friend. 
This is the memorandum submitted by the General Secretary of the 
Imperial Bank Indian Staff Association, Calcutta. Christmas is rather 
long ahead, otherwise I would have presented it as a Christmas present for 
1934. 

B.aja Bahadur G. Kriahnamachariar (Tanjore cum Trichinopoly: Non-
Muhammadan Rural): You can present it on the Parsi New Year day. 

Dt. Zlauddln .Ahmad: This is the opinion which was expressed by the 
representatives of the staff of the Imperial Bank. Therefore, my request 
that, if any bank or any body is created by Statute, then the protection 
of the interests of the staff rests with the Legislature and with the Govern-
ment of India and it. ennnot altogether be left t,o t,he sweet will and pleasure 
of the shareholders, because, after all, there should be some difference 
between f\ bnnl, created under the Cornpr,nies Act Itnn a bank created by 
the Central Legislature. \Vhat is the difference bl'tween thl' two? The 
difference is that in the one case the shareholders can do whatever they 
please and, in the other case, the shareholders and their representatives, 
the Directors, cannot do whatever they please, because they are also 
responsible to the Legislature who are responsible for bringing them into 
existence. If the whole constitution is redrafted. then this particular point 
1!ho1l1d be borne in mind. 

Another point that I should press is this. Last, t,irne, when I was 
1!peaking, my Honourable friend, Sir CowBsji Jehaugir. ,!laid that there was 
no discrimination whatsoever in Bombay betweeil English and Indian 
firms and he was very strong about that point and so I had to keep quiet 
then. When I visited Bombay last time. I made personal inquiries on this 
particular point. I say that Sir Cowasji Jelumgir may be right J!,S far as 
his experience and the experience of his friends is concerned. But his 
experience is not shared by other people whom I had the opportunity to 
meet. If my Honourable friend wants. I shall submit the names of those 
who were responsible for this opinion. If my Honourable friend. 
Mr. Pandya, were here, he would give out how discrimination was made in 
the case of Madras when a 'particular case was taken to the High Oourt 
and nll the facts were brought out. Tl:lis is also a point I should like to 
mention that if any bank is created by an Act of the Legislature, then there 
·should be no discrimination whatsoever. Members on the Treo.sury 
Benches and also the Rome Government have always emphasised and we 
:have also accepted that there shol,lld be no discrimination in trade betW.eell. 
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Europeans and India.ns, and I ~re.ss t~at .the principle may be. ac~eptec1 
elsewhere. Unfortunately dlscrlmmatlOn IS not pressed from thiS Side of 
the House, it is really pressed from the side opposite. They are more 
responsible for introducing discrimination tha.n we on this side of the House 
are responsible. I do not like to go in greater detail on this point, but 1 
wOllld like to have the Bill redrafted so that certain provisions which they 
introduced in the Reserve Bank Bill might also be introduced in this Bill. 
Some other things, in addition to those, must also be included. For 
example, there should be some time limit for the Directors. A Director 
should not hold office for any length of time, but therp should be Bome time 
limit, und if the Bill is not going to be referred to the Jomt Committee 
again as suggested by me, then probably we will have to consider this 
question in greater 'detail. My Honourable friend, ¥r. Pandya, pointed out 
on several occasions that a Director once appointed remains a Director 
unless he is removed by un act of God. This statement can be easily 
verified from facts. I, therefore, suggest th(\t there should be some rule 
by whieh a Director should not remain in office for a very long period, 
because, if a .man is asked to do a particular work, he brings in fresh 
energy, ideu!t und principles. If he has anything in him, then all his' ideas 
and principles ure exhausted in five years and he has got nothing more to 
offer. Really to perpet,uate him in a particular work is actually to make 
the work monotonous and it is impossible for the man to make any new 
contributioD. l)eople may say that he will bring in his long experience. 
But the experience which a man had 30 years ago cannot be applied to the 
affairs of today. Circumstances and time always change and fresh blood 
arid fresh enthusiusm and fresh ideas must always be brought in. Persona. 
who have no new suggestion to offer should not be perpetuated in office. 
This is another point which we have to consider. My friend, Mr. Mitra, 
suggests. there should be an age limit. I do not like to enter into this 
question now, but, at the same time, I must say that the value of a person 
does not inerollse wit.h age. It increases upto a certain age, but when a 
man has really finished his active life, then he begins to decline. The 
other day I gave the example of a horse which I should like to repeat. If 
II horse costs 100 rupees at the age of four, then that horse does not cost 
Rs. 600 at the age of 24, because, long before the age of 24, the horse will 
cease to be workable and it will fetch no price whatever at the age of 24. 
My friend, Mr. Mitra, also enquires whether I would like to impose an 
upper age limit, and I would reply that I would certainly likE" to have an age 
limit, but it is rather difficult to determine. Of course, the age of 65 may 
be fixed in the case of a Director of the Imperial Bank. I am just reminded 
that some of the Governors who have been nominated recently to the 
Imperial Bank are beyond the age of 80 and they are persons who are not 
likely to attend any meeting of the Directors and probably it is to their 
credit that they do not attend meetings at all, because they will not bother 
the administration in the least. This question also should be considered 
and an age limit should be imposed in the case of the Dire~tors. 

Another point to be considered is, whether it will not be possible to open 
branches of Imperial Bank at places where the Reserve Bank branches 
exist. The Reserve Bank will exist in Bombay, Calcutta, Madras, Ran-
goon and Del~i, ~nd it is very ~asy to establish branches at these places, 
because orgarusatlon already eXlsts there. The other condition should be 
that the list of shareholders ought to be kept at these places in order that 
they may be available to those persons who are standing for election: With 
these words, I move, 
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,Mr. Pr_.t (1.'he Honourable Sir Shanmukham Chetty): Amendmen$ 
• moved: ' 

"That a recommendation be made to the Council of State that the Bill, &8 reported 
by the Joint Committee, be recommiU,ed to the same Joint Committee, with instruc-
tions that the Bill be 80 drafted that the Imperial Bank may ceaae to be StatutoI'! 
Bank aa I!OOn as the Resen'c Bank is flstablished and that no .8tatut()ry privilege should 
be given to the Bank unless find until it agrees to advance money on the slleurity of 
immovable property." 

The Assembly then adjourned till Eleven of the Clock on Monday, the 
:29th January, 1984 .. 
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